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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

88 + + +

NOTIFICATION

No: = 33 – of 2026/RG/LP Dated 3 - .04.2026

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Abrar Ahmed

S/O Abdul Qayoom
R/O Panihad, Tehsil Koteranka, District Rajouri

Vide Notification No. 969 of 2023/R(J/LP Dated 3 1.05.2023 has been declared

as Absolute/Final.

By Order

1)(Syed1
AdministraRl

„, 130'b-, n /RG/LP DatedU'._.04.2026

Copy

1

2

3-

forwarded to the:-

Principal District and Sessions Judge, Rajouri.
Sec,retary1 Bar Council of India, New Delhi.
&anage F, Government Press, Jammu for publication in the next issue of
Government Gazette.
President, District Bar Association, Rajouri-

CPC/ e_Courts High Court of J&K and Ladakh, Jammu for uploading on
the official website.
incharge UbraW, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Abrar Ahmed, Advocate

for information and necessarY action.

4
5.

6.

7.

AdminilsRegi



2

HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

8 + + 88

NOTIFICATION

No: RBS of 2026/RG/LP Dated bi_ .04.2026

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Ajaypal Singh

S/O Bhagat Singh

R/O 85/1 Ajit Nagar, Gadigarh Upper, Tehsil South Jammu, District Jammu

Vide Notification No. 7367 of 2021/RG/LP Dated 12.08.2021 has been declared

as Absolute/Final.

By Order

Ft
ussain)

istra, 11

(Syed ba
AdmRl

No: \\a\t-\R /RG/LP Dated_ GI-' .04.2026

Copy

1

2

3.

forwarded to the: -

Principal District and Sessions Judge, Jammu.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

President, J&K High Court Bar Association, Jammu.
CPC e_Courts High Court of J&K and Ladakh, Jammu for uploading on
the official website

Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

Mr. Ajaypal Singh, Advocate
for information and necessary action.

4
5.

6.

7.
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + + + +

NOTIFICATION

No: R\'\ of 2026/RG/LP Dated bi .04.2026

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Bhupesh Mehta
S/O Krishan Lal Mehta

R/O H.No.122/2, Sanjay Nagar, Tehsil Jammu South, District Jammu

Vide Notification No. 80 of 2023/R(J/LP Dated 10.02.2023 has been declared as

Absolute/Final.

By Order
M,${\%

(Syed Mataba Hussain)

"'gq""-'"';“’T
\ \BIG_. LR /RG/LP Dated bR ,04.2026

Copy forwarded to the:-

Principal District and Sessions Judge, Jammu.
2 Secretary1 Bar Council of India, New Delhi

Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

3.

4 President, J&K High Court Bar Association, Jammu.
cpc e_courts High Court of J&K and Ladakh, Jammu for uploading on
the official website.

Incharge Ubrary1 High Court Wing Jammu/Srinagar for information and

5.

6.

also keeping record of the same.

Mr. Bhupesh Mehta, Advocate
. ..... for information and necessarY action '

qRegist}aF$1minist}a
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + + + +

NOTIFICATION

No: RBS of 2026/RG/LP Dated b3 .04.2026

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Arfan Ahmed

S/O Abdul Hamid
R/O Village Swan, Tehsil Koteranka, District Rajouri

Vide Notification No. 970 of 2023/RG/LP Dated 31.05.2023 has been declared

as Absolute/Final.

By Order I
EbkyIn>4

(Sy,d'Najtaba Hils£ain)

"W'"""'"';''’'V
\ R&IS as_/RG/LP Datedl£'L.04.2026

Copy forwarded to the:-

1 Principal District and Sessions Judge, Rajouri.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

2

3.

4. President, District Bar Associationl Rajourl-

C/PC/ e_Courts High Court of J&K and Ladakh, Jammu for uploading on5.

the official website.

inchar&–L---Libraw, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Arfan Ahmed, Advocate

6.

7.
for information and necessarY actlon-

\\M dS

.dminis"$4
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

# # # # #

NOTIFICATION

No: RIG of 2026/RG/LP Dated b L.04.2026

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Karan Singh

S/O KristIan Singh

R/O ViII. Sungal (Lehar), Tehsil Akhnoor, District Jammu

Vide Notification No. 2165 of 2023/RG/LP Dated 28.09.2023 has been declared

as Absolute/Final.

By Order

(SyedtIY Baba H\ls bain)
Registrar Administra(jon

gx4 )
No: \3(b3\ ( JA?> ./RG/LP Dated]...I_.04.2026

Copy forwarded to the:-

1

2

3.

Principal District and Sessions Judge, Jammu.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
President, J&K High Court Bar Association, Jammu
(,'/pc/ e_courts High Court of J&K and Ladakh, Jammu for uploading on
the official website.

incharJe- UbraWt High Court Wing Jammu/Srinagar for information and
also keeping record of the same-
Mr. Karan Singh, Advocate

. . for information and necessarY actlon '

4

5.

6

Re
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(ExeFcising powers of Bar Council under Section 58 of the Advocates Act 9 1961)

8

NOTIFICATION

No: 3\q of 2026/RG/LP Dated L.04.2026

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Mohd Imran

S/O Razaq Ahmed
R/O Potha, Tehsil Surankote, District Poonch

Vide Notification No. 2170/R(J/LP Dated 28.09.2023 has been declared as

Absolute/Final.

By Order

Pg

(Syed Ahtaba Hdssbin)

"gET“""“"T
\38\\\\-S\ /RG/LP D,t,dJ_.04.2026

Copy forwarded to the:-

1

2

3.

4

5.

6.

7.

Principal District and Sessions Judge, Poonch.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette

President, District Bar Association, Poonch.
CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on
the official website

Incharge Library, High Court Wing Jammu/Srinagar for information and

also keeping record of the same.
Mr. Mohd Imran, Advocate

. .....for information and necessary action.

a,C
Administrla
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + + + +

NOTIFICATION

No: n3q of 2026/RG/LP Datedal_.04.2026

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Shariq Mehmood
S/O Mohd Azad

IUO Village Janyar, Tehsil Haven, District Poonch

Vide Notification No. 2161 of 2023/RG/LP Dated 28.09.2023 has been declared

as Absolute/Final.

By Order
1>Z

(Syed MTataba Hiss\ain)

W#"-:-';T
N,; \ \&S).- SI /RG/LP Dafed11 04.2026

Copy

1

2

3.

forwarded to the:-

Principal District and Sessions Judge, Poonch.

Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
President. District Bar Association, Poonch.

(,'/PC/ e_Courts High COUrt of J&K and Ladakh1 Jammu for uploading on
the official website.

Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

Mr. Shariq Mehmood, Advocate
for information and necessary action.

4

5.

6.

7.

Regjs+rMtmihiJtr
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + + + +

NOTIFICATION

No: n\R of 2026/RG/LP DatedU_.04.2026

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Abid Malik

S/O Majid Hussain
R/O House No.70,Lane-2, Malik Market, Channi Rama,
Tehsil Bahu, District Jammu

Vide Notification No. 2704 of 2023/RG/LP Dated 22.12.2023 has been declared

as Absolute/Final.

By Order

St$B(Syed :aba

"wP:;T
No: IBa.J.I]/RG/LP Dated_ bI .04.2026

Copy forwarded to the:-

1

2

3.

Principal District and Sessions Judge, Jammu.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
President1 J&K High Court Bar Association, Jammu
CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on
the official website.

Inc,harge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Abid Malik , Advocate

for information and necessary action.

4
5.

6.

7.
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + + + +

NOTIFICATION

No:=\n of 2026/RG/LP DatedA.04.2026

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Kunal Sharma

S/O Hakumat Raj
R/O Ward No.10, House No.6, Vijaypur, District Samba

Vide Notification No. 2739 of 2023/R(J/LP Dated 26.12.2023 has been declared

as Absolute/Final.

By Order
>(

In)(Sya
Administra

No: \ bMX/RG/LP Dated_ csn .04.2026

Copy forwarded to the:-

1

2

3.

4
5.

6.

7.

Principal District and Sessions Judge, Samba.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
President, District Bar Association, Samba.
cpc, e-Courts High Court of J&K and Ladakh, Jammu for uploading on
the official website

Int,harge Ubrary1 High Court Wing Jammu/Srinagar for information and

also keeping record of the same.
Mr. Kunal Sharma , Advocate

for information and necessary action-
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + + + +

NOTIFICATION

No: R\\\ of 2026/RG/LP Dated UL.04.2026

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Mohd Ikhlaq
S/O Faiz Mohd

R/o Bhattian Morhian, Tehsil Thanamandi, District Rajouri

Vide Notification No. 61 of 2024/RG/LP Dated 20.02.2024 has been declared as

Absolute/Final.

By Order
a\%

(Syed nljtaba’hubsain
Rl

f "“""“"'{-
N„ \ Rank_QR /RG/LP Dafedll.04.2026

Copy
1

2
3.

forwarded to the:-

Principal District and Sessions Judge, Rajouri.

Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
President, District Bar Association, Rajouri.
cpc, e_courts High Court of J&K and Ladakh, Jammu for uploading on
the official website

Inc,harge Library1 High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Mohd Ikhlaq, Advocate

. .. for information and necessary action.

4
5.

6.

7.

Kdmigis
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

# # # # #

NOTIFICATION

No: -.b of 2026/RG/LP Dated Rn .04.2026

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Ms. Palvi Magotra
D/O Mool Raj
nO W.No.2, Channi Mansar, Tehsil Majalta, District Udhampur

Vide Notification No. 64 of 2024/R(J/LP Dated 20.02.2024 has been declared as

Absolute/Final.

By Order

(Syed IVMba

“gq“""'
m; \ /RG/LP D,t,d_ tn .04.2026

Copy forwarded to the:-

1

2
3.

Principal District and Sessions Judge, Udhampur.
Secretary, Bar Council of India, New Delhi
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
President, District Bar Association, Udhampur.
cpc e_courts High Court of J&K and Ladakh, Jammu for uploading on
the official website.

In<.,harge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

Ms. Palvi Magotra, Advocate
for information and necessary action.

4

5.

6.

7.

WW
IdministRe:
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + + + +

NOTIFICATION

of 2026/RG/LP Dated bq .04.2026

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Ms. Priya Rani
D/O Jeet Raj
R/O Village Targwal, Tehsil Akhnoor, District Jammu

Vide Notification No. 2784 of 2023/RG/LP Dated 26.12.2023 has been declared

as Absolute/Final.

By Order

n)affu£s(Syed
Regi\stjarIAdminist rat

N„ \Z>Bab -qc,c\ _/RG/LP D,t,d_ bl .04.2026

Copy forwarded to the:-
1

2

3.

4

5.

6.

7.

Principal District and Sessions Judge, Jammu.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

President, J&K High Court Bar Association, Jammu.
CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on
the official website

Incharge Library, High Court Wing Jammu/Srinagar for information and

also keeping record of the same.

Ms. Priya Rani, Advocate
. .....for information and necessary action.

Registl .dmi;lis
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + + + +

NOTIFICATION

No: US of 2026/RG/LP Dated ba .04.2026

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Shokit Ali Inqlabi
S/O Shah Mohd

R/O Panihad, Tehsil Koteranka, District Rajouri

Vide Notification No. 81 of 2024/R(J/LP Dated 20.02.2024 has been declared as

Absolute/Final.

By Order
kG r%

P.

Tljtaba Hlrsslain)(Sye&

*'""*“"FRl

No: \'XP-,a\A e)a ./RG/LP Datedl,il.04.2026

Copy forwarded to the:-

1

2

3.

Principal District and Sessions Judge, Rajouri.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
President, District Bar Association, Rajouri.

CPC e_Courts High Court of J&K and Ladakh, Jammu for uploading on
the official website

Inc,harge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

Mr. Shokit Ali Inqlabi , Advocate
for information and necessary action.

4
5.

6.

7.
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + + + +

NOTIFICATION

No: nS _of 2026/RG/LP DatedU_.04.2026

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Ms. Deepika Gupta
D/O Sanjeev Gupta
R/O House No.101, Sector 2, Trikuta Nagar, Tehsil Babu, District Jammu

Vide Notification No. 1221 of 2024/RG/LP Dated 23.07.2024 has been declared

as Absolute/Final.

By Order

a)(
jtaba Hu'ssain)

'""'“"X"
(Syed
Rb ch I 'ar

N„ Usa=U _/RG/LP Dated£'-L.04.2026

Copy forwarded to the:-
1

2

3.

4
5.

6.

7.

Principal District and Sessions Judge, Jammu.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

President, J&K High Court Bar Association, Jammu.
cpc e_courts High Court of J&K and Ladakh, Jammu for uploading on
the official website

In(.,harge Library1 High Court Wing Jammu/Srinagar for information and

also keeping record of the same.

Ms. Deepika Gupta, Advocate
. .....for information and necessary action .

bmi;fish;hon
k
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + + + +

NOTIFICATION

Dated bq .04.2026of 2026/RG/LPNo: Hb

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Ms. Parul Rajput
D/O Shamsher Singh

R/o V.P.O Barolla, Tehsil & District Udhampur

Vide Notification No. 995 of 2022/RG/LP Dated 28.07.2022 has been declared

as Absolute/Final.

By Order

Ba>d
jtaba H'usbain)(Syed

"'=®’~:~"""'"';“”X
N„ \\q\q-i\\ /RG/LP Dated. oq .04.2026

Copy forwarded to the:'

1

2

3.

4
5.

6.

7.

Principal District and Sessions Judge, Udhampur.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
President, District Bar Association, Udhampur.
LPC e-Courts High Court of J&K and Ladakh, Jammu for uploadlng on
the official website

Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Parul Rajput, Advocate

for information and necessary action.



16

HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + + + +

NOTIFICATION

No: A'.L _of 2026/RG/LP DatedH_.04.2026

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Naklesh Sharma

S/O Mohan Lal Sharma

R/O Village Palli, W.No.03, Tehsil Bari-Brahmana, District Samba

Vide Notification No. 123 1 of 2024/RG/LP Dated 24.07.2024 has been declared

as Absolute/Final.

By Order

MR
Rrjtaba Hirsgain)(Syed

“":"""VRe:

N,; \\'\iS -.?>>/RG/LP Dated. a] .04.2026

Copy forwarded to the:-

1

2

3.

4
5.

6.

7

Principal District and Sessions Judge, Samba.

Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
President, District Bar Association, Samba.
cpc, e-courts High Court of J&K and Ladakh, Jammu for uploading on
the official website.

Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Nak]esh Sharma, Advocate

for information and necessary action.

Kdmi
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + + + +

NOTIFICATION

No: a\\$ of 2026/RG/LP Dated esq .04.2026

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Ms. Bhavika Malhotra

D/O Rajesh Malhotra
WO Rehari Colony, Tehsil & District Jammu

Vide Notification No. 564/2022/R(J/LP Dated 27.05.2022 has been declared as

Absolute/Final.

By Order

(SyedMa

"'%sQ"“”"”'"V
m; \ \'\33-\\D ./RG/LP Dated. ba .04.2026

Copy
1

2

3.

forwarded to the:-

Principal District and Sessions Judge, Jammu.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

President, J&K High Court Bar Association, Jammu.
cpc e-courts High Court of J&K and Ladakh, Jammu for uploading on
the official website.

Incharge Library1 High COUrt Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Bhavika Malhotra, Advocate

for information and necessary action.

4

5.

6.

7

.dminReI ';lion
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

8 + + + 8

NOTIFICATION

No:3'Lof 2026/RG/LP Dated ba .04.2026

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Ms. Jyoti Chowdhary
D/O Ma(lan lal

R/O Lower Thathar, Ban Talab, Tehsil Jammu North, District, Jammu

Vide Notification No. 1491 of 2021/R(J/LP Dated 16.12.2021 has been declared

as Absolute/Final.

By Order

3b
(Syed-Mujtaba E

04.2026Date'

"”#$~""*"“V
\IRq\_\\S /RG/LP

Copy

1

2
3.

forwarded to the: -

Principal District and Sessions Judge, Jammu.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

President, J&K High Court Bar Association, Jammu.
cpc e_courts High Court of J&K and Ladakh, Jammu for uploading on
the official website.

In(..,harge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

Ms. Jyoti Chowdhary, Advocate
. ..... for information and necessary action.

4

5.

6.

7

a>e
Adminigtr:RegjsJ bn
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + + + +

NOTIFICATION

No, asb of 2026/RG/LP Dated b] .04.2026

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Ms. Rizwana Bukhari
D/O Noor Zaman Shah

R/O Gholad Near Sub District Hospital, Tehsil Mendhar, District Poonch

Vide Notification No. 1251 of 2024/RG/LP Dated 24.07.2024 has been declared

as Absolute/Final.

By Order

(Syed mtab;’IYu£-sa
Regis{raf Administratjpn

N,; \36\\\c\He;C /RG/LP Datedfl.04.2026

Copy forwarded to the:-

1

2
3.

4

5.

6.

7.

Principal District and Sessions Judge, Poonch.

Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
President. District Bar Association, Poonch.

CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on
the official website

Incharge Library1 High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Rizwana Bukhari, Advocate

for information and necessary action.

hq6f%
AdmiIiistra
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + + + +

NOTIFICATION

No: of 2026/RG/LP Dated b1 .04.2026

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Ms. Rabia Qadir
D/O Ghulam Qadir Naik
WO Khablan P/O Behrote, Tehsil Thannamandi, District Rajouri

Vide Notification No. 1256 of 2024/R(J/LP Dated 24.07.2024 has been declared

as Absolute/Final.

By Order
8

(Syed M©taba Hisstain)

"'UW'"''''“'’V
No: \\q SR-. G\{ ./RG/LP Dated_ Ga .04.2026

Copy

1

2

3.

forwarded to the:-

Principal District and Sessions Judge, Rajouri.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

President, District Bar Association, Rajouri.
CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on
the official website

Incharge Library, High Court Wing Jammu/Srinagar for information and

also keeping record of the same.
Ms. Rabia Qadir, Advocate

for information and necessary action.

4
5.

6.

7.

ReI miKI
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + + + +

NOTIFICATION

No: nS 3- of 2026/RG/LP DatedE.04.2026

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Ramneet Sharma

S/O Rajinder Kumar Sharma
HO Village Dandi, Chabri, Tehsil Bhalla, District Doda

Vide Notification No. 1254 of 2024/R(J/LP Dated 24.07.2024 has been declared

as Absolute/Final.

By Order

fJ=')(Syed ]t£ljtaba

"';$q"'":":"y-
No: \Bq (g-n) . ./RG/LP D,t,d_ b'..'L .04.2026

Copy forwarded to the:-

Principal District and Sessions Judge, Bhaderwah.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of

2

3.

Government Gazette.
President, District Bar Association, Doda.

CPC e-courts High Court of J&K and Ladakh

4
5. Jammu for uploading on

the official website.

Incharge LibralV, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

6.

Mr. Ramneet Sharma, Advocate
for information and necessary action-

dm
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

88 + + +

NOTIFICATION

N„ RS\ of 2026/RG/LP Dated tbl,. .04.2026

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Ms. Himani Rathore

D/O Yash PaI Singh

R/O Ward No. 10, Tehsil Hiranagar, District Kathua

Vide Notification No. 1888 of 2023/RG/LP Dated 11.09.2023 has been declared

as Absolute/Final.

By Order M
fit;gin)(Syed IViirjtaba

.dministrationRe:

No: \\c\33-Bb /RG/LP D,t,d_ b \„L.04.2026

Copy

1

2

3.

forwarded to the:-

Principal District and Sessions Judge, Kathua.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
President, District Bar Association, Kathua.

CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on
the official website

Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

Ms. Himani Rathore, Advocate
. .,...for information and necessary action.

4

5.

6.

7.

AdIl'l’inK
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + + + +

NOTIFICATION

No: - \S\$ of 2026/RG/LP Dated ba. .04.2026

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Ms. Shallu Kumari

D/O Roop Lal
IUO Ram Bagh, Satwari, Tehsil Mandal, District Jammu

Vide Notification No. 1148 Dated 10.01.2020 has been declared as

Absolute/Final.

By Order
\C

(Syed Niujtaba HLs bain)

"'$Q"""'"“'"$"
No: \\R\\-$8 _/RG/LP Dated_ Cbl .04.2026

Copy forwarded to the:-

1

2

3.

4
5.

6.

7.

Principal District and Sessions Judge, Jammu.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

President, J&K High Court Bar Association, Jammu.
cpc e_courts High Court of J&K and Ladakh, Jammu for uploading on
the official website

Int.,harge Library1 High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Shallu Kumari, Advocate

for information and necessary action.

&MB
,trfr Adm
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + + + +

NOTIFICATION

No:iSS of 2026/RG/LP Dated En. .04.2026

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Ms. Arushi Sharma
D/O Romesh Chander

R/o Rada Da Kot, Malhar Tehsil & District Udhampur

Vide Notification No. 1838 of 2023/RG/LP Dated 06.09.2023 has been declared

as Absolute/Final.

By Order

(Syed'
Regi!!

iab;'du£sain
dministra, n

m; \IRb\,qC /RG/LP D,t,d VL.04.2026

Copy forwarded to the:-

1

2

3.

4

5.

6.

7.

Principal District and Sessions Judge, Udhampur.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

President, District Bar Association, Udhampur.
CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on
the official website

Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Arushi Sharma, Advocate

. .....for information and necessary action.

ltioilii
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

# # # # #

NOTIFICATION

of 2026/RG/LP Dated Qq. .04.2026

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Ms. Sahira Latief
D/O Abdul Latief Sheikh

R/O Wazir Mohalla, Ward No.2, District Kishwar

Vide Notification No. 1262 of 2024/RG/LP Dated 24.07.2024 has been declared

as Absolute/Final.

By Order
>6

(Syed Ntujtaba Hussain)
AdministraLionRl

m; Ln-dM/RG/LP Dated_ Cbl . .04.2026

Copy

1

2

3.

forwarded to the: -

Principal District and Sessions Judge, Kishtwar.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
President, District Bar Association, Kishtwar.

cpc, e_courts High Court of J&K and Ladakh, Jammu for uploading on
the official website

Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Sahira Latief, Advocate

for information and necessary action.

4

5.

6.

7.

16„
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + + + +

NOTIFICATION

N„ nSI of 2026/RG/LP DatedXL.04.2026

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Ms. Sayeda Iram Batool
D/O Mukhtar Hussain Shah
R/O Sanai, Surankote, Tehsil Surankote, District Poonch

Vide Notification No. 1273 of 2024/RG/LP Dated 25.07.2024 has been declared

as Absolute/Final.

By Order

(Syed Mujtaba Hlus£ain)
dministrat

No: \\\ WS-.\l _/RG/LP D,t,d_ en . .04.2026

Copy forwarded to the:-

1

2
3.

4

5.

6.

7

Principal District and Sessions Judge, Poonch.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
President, District Bar Association, Poonch.

CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on
the official website

Incharge Libraryt High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

Ms. Sayeda Iram Batool , Advocate
. .....for information and necessary action.

dm#1:
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + + + +

NOTIFICATION

NO:nSA of 2026/RG/LP Dated 63 .04.2026

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Ms. Munaza Tabassum

D/O Tariq Hussain Bhat
R/o Mohalla Bun, Tehsil & District Doda

Vide Notification No. 1907 of 2022/RG/LP Dated 14.11.2022 has been declared

as Absolute/Final.

By Order

(Syed Wtabg’l+ilslsain)
Rl Administra

No:\\R\\3-) b _/RG/LP DatedXL.04.2026

Copy forwarded to the:-
1

2
3.

4

5.

6.

7.

Principal District and Sessions Judge, Bhaderwah.

Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette

President, District Bar Association, Doda.
CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on
the official website

Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Munaza Tabassum , Advocate

. .....for information and necessary action.

Re: d}hill
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + + + +

NOTIFICATION

No: ]of 2026/RG/LP Dated ca. .04.2026

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Shut)am Sharma

S/O Ravinder Shqkhar

R/0 W.No.11, H.80.138, Mohalla Shh Nagar, Tehsil & District Udhampur

Vide Notification No. 1281 of 2024/RG/LP Dated 25.07.2024 has been declared

as Absolute/Final.

By Order

a)aoHllsJain)(Syl
ini

No: \N&}\-.28 ./RG/LP Dated_ b-.L.04.2026

Copy forwarded to the:-

1

2

3.

4

5.

6.

7.

Principal District and Sessions Judge, Udhampur.

Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

President, District Bar Association, Udhampur.
CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on
the official website

Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Shubam Sharma, Advocate

. .... .for information and necessary action.

Adm/niJ
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

# # # # 8

NOTIFICATION

No: _b of 2026/RG/LP Dated QX. .04.2026

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Ajay Kumar
S/o Joginder Kumar
R/o Bharnara, Tehsil Majalta, District Udhampur

Vide Notification No. 2004 of 2024/RG/LP Dated 16.08.2024 has been declared

as Absolute/Final.

By Order

(SyehWbJiM
"$8’“""';'"§"

N,..\\XqYR -I> ( /RG/LP Dae.L.04.2026

Copy forwarded to the:-
1

2

3.

4
5.

6.,

7

Principal District and Sessions Judge, Udhampur.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette

President, District Bar Association, Udhampur.
CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on
the official website

Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

Mr. Ajay Kumar, Advocate
. ..... for information and necessary action .

LIl#illl£t
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + + + +

NOTIFICATION

No: aI,\ of 2026/RG/LP Dated tR .04.2026

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Bin Yameen Firdous
S/o Yahaya Firdous
R/o Ahmed Colony, Near City Hospital Bathindi, Tehsil Bahu District Jammu

Vide Notification No. 2603 of 2024/RG/LP Dated 24.10.2024 has been declared

as Absolute/Final.

By Order
M liU '1

(Syed Mujtaba usbain
Rl

'"'"'"*“’"§"
N,;L\\\n>a-'hX_/RG/LP DatedLL.04.2026

Copy forwarded to the:-
1

2

3.

Principal District and Sessions Judge, Jammu.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
President, J&K High Court Bar Association, Jammu.
CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on
the official website

Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Bin Yameen Firdous, Advocate

. for information and necessary action.

4
5.

6.

7.
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + + + +

NOTIFICATION

No:UxLof 2026/RG/LP DatedE.04.2026

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Deepak Kumar Sangral
S/o Shri Raj Kumar
R/o (,ho Rakwalan P.O (,ho Bhahmana, Tehsil Ramgarh, District Samba

Vide Notification No. 2665 of 2024/RG/LP Dated 24.10.2024 has been declared

as Absolute/Final.

By Order
Pg

!sain)(Syed Mujtab:
AdministraRe:

m; \\\bhS- fi /RG/LP DatedJ_..I_.04.2026

Copy

1

2

3.

forwarded to the:-

Principal District and Sessions Judge, Samba.
Secretary, Bar Council of India, New Delhi.

Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
President, District Bar Association, Samba.
CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on
the official website

Int,harge Library1 High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

Mr. Deepak Kumar Sangral, Advocate
. .....for information and necessary action .

4

5.

6.

7.

AdmRe:



33

HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + + + +

NOTIFICATION

No:RLof 2026/RG/LP Dated bn .04.2026

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Ms. Jyoti Dhar
D/O Piarey Lal Dhar
R/O Ranjitpura Gole Gujral, Talab Tillo, Tehsil & District Jammu

Vide Notification No. 2001 of 2024/RG/LP Dated 16.08.2024 has been declared

as Absolute/Final.

By Order

fpa
(Syed Mirjtaba H 1)

-$'$“"'"“'T
N,..VqbS3 - Gb /RG/LP Dated&l.04.2026

Copy forwarded to the:-

1

2

3.

Principal District and Sessions Judge, Jammu.

Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette
President, J&K High Court Bar Association, Jammu.
CPC e-courts High Court of J&K and Ladakh, Jammu for uploading on
the official website

Incharge Library, High Court Wing Jammu/Srinagar for information and

also keeping record of the same.
Ms. Jyoti Dhar, Advocate

. ..... for information and necessary action .

4
5.

6.

7.

A
minis
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + + + +

NOTIFICATION

No:=k\\ of 2026/RG/LP Dated esq .04.2026

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Ms. Vishakha Sharma
D/O Kali Dass
IUO Industrial Estate, Dhar Road, Gole Mela Rathian,
Tehsil & District Udhampur

Vide Notification No. 1319 of 2024/RG/LP Dated 25.07.2024 has been declared

as Absolute/Final.

By Order
y&

(Syel -uitaba Au;sain

W}'"'"''":’T
No: \\\6 k\A GB IRG/LP Dated_ bl.04.2026

Copy forwarded to the:-

1

2

3.

4
5.

6.

7.

Principal District and Sessions Judge, Udhampur.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
President, District Bar Association, Udhampur.

cpc e_courts High Court of J&K and Ladakh, Jammu for uploading on
the official website.

Inc,harge Library1 High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Vishakha Sharma, Advocate

. .....for information and necessary action.

W&aBa%

“VAdiniiis
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

# # # # #

NOTIFICATION

No: aRg of 2026/RG/LP DatedE.04.2026

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Ms. Kaynat Anjum
D/o Shakil Ahmed
R/o Gool, Tehsil Gool District Ramban

Vide Notification No. 2601 of 2024/R(J/LP Dated 23.10.2024 has been declared

as Absolute/Final.

By Order

,~„„ k%,
AdministraRl

No.' \~\ba.= \ C ,04.2026Date

Copy forwarded to the:-

1

2
3.

4

5.

6.

7.

Principal District and Sessions Judge, Ramban.

Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
President, District Bar Association, Ramban.
CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on
the official website

Inc,harge Library1 High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

Ms. Kaynat Anjum, Advocate
. .....for information and necessary action.
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + + + +

NOTIFICATION

No:= kk of 2026/RG/LP DatedDb L.04.2026

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Ms. Vasundhra Verma
D/o Arvind Verma
R/o Plot No.230, Shopping Centre, Rehari Colony, Tehsil & District Jammu

Vide Notification No. 86 of 2024/RG/LP Dated 20.02.2024 has been declared as

Absolute/Final.

By Order
V TEM>6a

(Syed-Mujtab
istrar AdministraRl n

§
N,' VI(Sqn-Gb /RG/LP DatedRX]. .04.2026

Copy forwarded to the:-

1

2

3.

4

5.

6.

7

Principal District and Sessions Judge, Jammu.

Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

President, J&K High Court Bar Association, Jammu.
CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on
the official website

In(,harge Library1 High Court Wing Jammu/Srinagar for information and

also keeping record of the same.
Ms. Vasundhra Verma, Advocate

. .....for information and necessary action.

W
Adm
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + + + +

NOTIFICATION

No: akn of 2026/RG/LP DatedBL.04.2026

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Ms. Pooja Devi
D/o Phalato Ram
R/O Village Baryal Kawa, Tehsil & District Udhampur

Vide Notification No. 1011 of 2024/R(J/LP Dated 31.05.2024 has been declared

as Absolute/Final.

By Order
Pga

(Syed IVlijtaba Au£sain)
AdministraRe:

No: \\bbl/RG/LP Dated_ bl.04.2026

Copy forwarded to the:-

1

2

3.

4
5.

6.

7.

Principal District and Sessions Judge, Udhampur.
Secretary, Bar Council of India, New Delhi.
Manager1 Government Press, Jammu for publication in the next issue of
Government Gazette.
President, District Bar Association, Udhampur.
CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on
the official website
Int.,harge Library1 High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

Ms. Pooja Devi, Advocate
. .....for information and necessary action .

Re: mi
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + + + +

NOTIFICATION

No: HL of 2026/RG/LP Dated Ga .04.2026

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Ms. Achyuta Sharma
D/O Virender Kumar Sharma
R/O House No.3A, Sector7, Trikuta Nagar, Jammu

Vide Notification No. 1196 of 2024/RG/LP Dated 23.07.2024 has been declared

as Absolute/Final.

By Order

b’bagIIEUlnj(Syl
.dministrati

N,; \\\B(\b -\\\\&/RG/LP Dated_b__.04.2026

Copy forwarded to the:-

1

2

3.

Principal District and Sessions Judge, Jammu.

Secretary, Bar Council of India, New Delhi.
Manager1 Government Press, Jammu for publication in the next issue of
Government Gazette.
President, J&K High Court Bar Association, Jammu.
CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on
the official website
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

Ms. Achyuta Sharma, Advocate
. .for information and necessary action.

4

5.

6.

7.
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + + + +

NOTIFICATION

No:3,a of 2026/RG/LP Dated bq .04.2026

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Ms. Hummera Firdous
D/o Yahaya Firdous
R/o Ahmed Colony, Near City Hospital Bathindi,
Tehsil Bahu, District Jammu

Vide Notification No. 2602 of 2024/R(J/LP Dated 24.10.2024 has been declared

as Absolute/Final.

By Order

>6

(Syed Iimjtaba-Hluggain)

"'%q"'":":“7-
N,;\\X\eX- b& _/RG/LP D,t,dn _.04.2026

Copy forwarded to the:-

1

2

3.

Principal District and Sessions Judge, Jammu.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

President, J&K High Court Bar Association, Jammu.
cpc e_courts High Court of J&K and Ladakh, Jammu for uploading on
the official website

Incharge Library1 High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Humeera Firdous , Advocate

for information and necessary action.

4
5.

6.

7.

Re
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + + + +

NOTIFICATION

No:=:Lof 2026/RG/LP Dated&l.04.2026

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Nimesh Gupta
S/o Shri Neeraj Gupta
R/o Ward No. 4, H.No. 47 Adarsh Colony Tehsil and District Udhampur

Vide Notification No. 2959 of 2024/RG/LP Dated 06.12.2024 has been declared

as Absolute/Final.

By Order

Is iain)(Sy. uitaba
.dministratRe:

N,; \\\\ bR -tk /RG/LP D,t,dl.04.2026

Copy
1

2

3.

forwarded to the:-

Principal District and Sessions Judge, Udhampur.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

President, District Bar Association, Udhampur.
cpc, e_courts High Court of J&K and Ladakh, Jammu for uploading on
the official website

Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

Mr. Nimesh Gupta, Advocate
. ..... for information and necessary action.

4

5.

6.

7.

Ad
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + + + +

NOTIFICATION

No: bl _of 2026/RG/LP Dated Q\ L.04.2026

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Novid Ul Hussan
S/o Shri Mohd Shamim
R/o Dara Dullian Tehsil Haveli District Poonch

Vide Notification No. 2961 of 2024/RG/LP Dated 06.12.2024 has been declared

as Absolute/Final.

By Order

>6

[ujtaba Hugsain)(Syl

*'gq""-*''’'V"
\\-\\\"l, -))\ /RG/LP DatedA ,04.2026

Copy forwarded to the:-

1

2

3.

4

5.

6.

7.

Principal District and Sessions Judge, Poonch.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
President. District Bar Association, Poonch.

cpc, e_courts High Court of J&K and Ladakh, Jammu for uploading on
the official website
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Novid Ul Hussan, Advocate

. .....for information and necessary action.

dmY£ibi;
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + + + +

NOTIFICATION

No: ing. of 2026/RG/LP Dated£l.04.2026

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Mohammad Humza Siddiqui
S/o Fasi Ul Mulak Siddiqui
R/o H.No. 97, Bunastan Tehsil and District Kishtwar

Vide Notification No. 295 1 of 2025/RG/LP Dated 06.12.2024 has been declared

as Absolute/Final.

By Order

(Syed Hjtab F#uliain)
.dministraRL e11 :

N„ \\R\ig-3,> /RG/LP Dated_ GB .04.2026

Copy forwarded to the:-

1

2
3.

4

5.

6.

7.

Principal District and Sessions Judge, Kishtwar.
Secretary, Bar Council of India, New Delhi.
Manager1 Government PreSS, Jammu for publication in the next issue of
Government Gazette.
President, District Bar Association, Kishtwar.

cpc e_courts High Court of J&K and Ladakh, Jammu for uploading on
the official website

Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Mohammad Humza Siddiqui, Advocate

. .... .for information and necessary action.
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + + + +

NOTIFICATION

No:qq 3 of 2026/RG/LP Dated 63 .04.2026

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Rajeshwar Singh
S/o Shri Rajinder Singh
R/o Nagri Parole Tehsil Parole District Kathua

Vide Notification No. 2967 of 2024/RG/LP Dated 06.12.2024 has been declared

as Absolute/Final.

By Order

>6

(Syed Mlrjtaba Hbsgain)
RL eIL ! Administra n

N,;\\\33-\\C, /RG/LP D,t,d_ b-L .04.2026

Copy forwarded to the:-

1

2

3.

4

5.

6.

7.

Principal District and Sessions Judge, Kathua.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

President, District Bar Association, Kathua.

CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on
the official website

Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

Mr. Rajeshwar Singh, Advocate
. .....for information and necessary action .

q\yi
is-tratioAdmR
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

# # # # #

NOTIFICATION

No: an\-\ of 2026/RG/LP Dated U.04.2026

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Ravinder Singh Bali
S/o Shri Phool Singh Bali
R/o 104, Prishal Bhangara Ramsoo Tehsil Pogal Paristan District Ramban

Vide Notification No. 2969 of 2024/RG/LP Dated 06.12.2024 has been declared

as Absolute/Final.

By Order

@A ry
(Syed IVl-tijtaba Hbsgain)
RL eb : Adm

No: \\\\\n -\xB _/RG/LP Datedfl.04.2026

Copy forwarded to the:-

1

2

3.

4

5.

6.

7.

Principal District and Sessions Judge, Ramban.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette

President, District Bar Association, Ramban
CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on
the official website

Incharge Library, High Court Wing Jammu/Srinagar for information and

also keeping record of the same.
Mr. Ravinder Singh Bali , Advocate

. .....for information and necessary action.

Re: A 1

fat”\
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + + + +

NOTIFICATION

N„ nRg of 2026/RG/LP Dated IL.04.2026

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Shivank Sharma
S/o Shri Satish Kumar
Wo H.No. 632 Mohalla Pirkho Tehsil and District Jammu

Vide Notification No. 2980 of 2024/R(J/LP Dated 06.12.2024 has been declared

as Absolute/Final.

By Order
M FiIThr)

(Syed Nfujtaba H
.dministrafjonRL eb :

N,; \\N\\lq-gC /RG/LP Dated_ b L.04.2026

Copy forwarded to the:-

1

2

3.

4

5.

6.

7.

Principal District and Sessions Judge, Jammu.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

President, J&K High Court Bar Association, Jammu.
cpc e_courts High Court of J&K and Ladakh, Jammu for uploading on
the official website

Incharge Library1 High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Shivank Sharma , Advocate

. .....for information and necessary action.

*$Regis't(;Hdl;iII IE
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + + + +

NOTIFICATION

No: iR of 2026/RG/LP Dated en .04.2026

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Ms. Shreeya Chark
D/o Shri Parshotam Singh
mo Village Sunjwan P.O Sainik Colony Tehsil Bahu District Jammu

Vide Notification No. 2981 of 2024/R(J/LP Dated 06.12.2024 has been declared

as Absolute/Final.

By Order

F\\$
)

ussaln(Syed-Mujtaba

\"'"""'§-
R

No: \\\S 1- Kb /RG/LP D,t,d_ tQ__.04.2026

Copy forwarded to the:-

1

2

3.

4
5.

6.

7.

Principal District and Sessions Judge, Jammu.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

President, J&K High Court Bar Association, Jammu.
CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on
the official website

Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Shreeya Chark, Advocate

. ..... for information and necessary action.

Admini£trat
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + + + +

NOTIFICATION

No: nrR of 2026/RG/LP Dated&l.04.2026

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Tabish Ayub
S/o Mohammad Ayub Zargar
R/o Bandas Tehsil and District Doda

Vide Notification No. 2988 of 2024/RG/LP Dated 09.12.2024 has been declared

as Absolute/Final.

By Order

aI'm,6D

(Syed Mirjtaba H\rsgain)

"”BW'"-""}"
No.' \\An_L/RG/LP 04.2026Date

Copy forwarded to the:-
1

2
3.

Principal District and Sessions Judge, Bhaderwah.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette
President, District Bar Association, Doda

CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on
the official website

Incharge Library, High Court Wing Jammu/Srinagar for information and

also keeping record of the same.
Mr. Tabish Ayub, Advocate

. ..... for information and necessary action .

4
5.

6.

7.

Re
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

# # # # #

NOTIFICATION

No: a \a of 2026/RG/LP Dated en .04.2026

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Yaser Rashid
S/o Shri Abdul Rashid
R/o Kalaban Tehsil Mendhar District Poonch

Vide Notification No. 2998 of 2024/RG/LP Dated 09.12.2024 has been declared

as Absolute/Final.

By Order

"'E$:\“""';''V"
N,; \\{\IB-Qa /RG/LP D,t,d. b] .04.2026

Copy forwarded to the:-
1

2

3.

4
5.

6.

7.

Principal District and Sessions Judge, Poonch.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette
President, District Bar Association, Poonch
CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on
the official website

Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Yaser Rashid, Advocate

. .....for information and necessary action.

'ationRL 1:b 1

\
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + + + +

NOTIFICATION

No: bBq of 2026/RG/LP Dated£l.04.2026

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Zahid Akbar
S/o Shri Nazir Akbar
R/o Village Qasba PO Bandi Chechian Tehsil Haveli District Poonch

Vide Notification No. 3000 of 2024/RG/LP Dated 09.12.2024 has been declared

as Absolute/Final.

By Order

M a
(Syed Mujtaba dugsain)

$q“"”';'"$"
N„ \\\\ a\- RR /RG/LP D,t,d ba. .04.2026

Copy forwarded to the:-

1

2

3.

4
5.

6.

7.

Principal District and Sessions Judge, Poonch.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette

President, District Bar Association, Poonch
CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on
the official website

Incharge Library, High Court Wing Jammu/Srinagar for information and

also keeping record of the same.
Mr. Zahid Akbar, Advocate

. .....for information and necessary action.
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

# # # # #

NOTIFICATION

No: lab of 2026/RG/LP Dated 6] .04.2026

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Faisal Irshad Sheikh
S/o Shri Irshad Ahmed Sheikh
R/o Gatha, H.No 107 Tehsil Bhaderwah District Doda

Vide Notification No. 3183 of 2024/RG/LP Dated 31.12.2024 has been declared

as Absolute/Final.

By Order

,~X’„',.,..,
"$Q"""'"“*'’T

\t\\Bq-eLk ./RG/LP Date 04.2026

Copy forwarded to the:-
1

2
3.

4
5.

6.

7

Principal District and Sessions Judge, Bhaderwah.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette
President, District Bar Association, Doda

CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on
the official website

Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Faisal Irshad Sheikh, Advocate

. .....for information and necessary action.
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

# # # # #

NOTIFICATION

No: in\ of 2026/RG/LP DatedE.04.2026

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Ms. Harneet Kour
D/o Shri Gurdev Singh
R/o Baba Zarawar Singh Enclave Lane No. 01, Ward No. 73 Upper Gadigarh,
Tehsil R.S Pura District Jammu

Vide Notification No. 3184 of 2024/RG/LP Dated 31.12.2024 has been declared

as Absolute/Final.

By Order

linKa
a

aujtaba' HUssain)(Syel
Rl Administra$on

N„ \\\\\]->by /RG/LP Dated&l.04.2026

Copy forwarded to the:-

1

2
3.

4
5.

6.

7.

Principal District and Sessions Judge, Jammu.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette

President, J&K High Court Bar Association, Jammu.
CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on
the official website

Incharge Library, High Court Wing Jammu/Srinagar for information and

also keeping record of the same.
Ms. Harneet Kour, Advocate

. ..... for information and necessary action .

dFni+li:+;



52

HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

# # # # #

NOTIFICATION

No: n) of 2026/RG/LP Dated 63 .04.2026

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Mohammed Kaif Wani
S/o Shri Manzoor Ahmed Wani
R/o Dar Mohalla, Krawah Tehsil Banihal District Ramban

Vide Notification No. 3187 of 2024/RG/LP Dated 31.12.2024 has been declared

as Absolute/Final.

By Order

(Sye
.dminiRL e11 :

m; V\:lesS-\) /RG/LP DatedAL.04.2026

Copy forwarded to the:-
1

2

3.

4

5.

6.

7.

Principal District and Sessions Judge, Ramban.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette
President, District Bar Association, Ramban

CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on
the official website

Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Mohammed Kaif Wani, Advocate

. .....for information and necessary action.

>eh
d ittbtionn

I
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

$ $ 888

NOTIFICATION

No: 383 of 2026/RG/LP Dated 6] .04.2026

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Neeraj Kumar Sharma
S/o Shri Suraj Praksh
R/o H.No. 59, Village Bandrai Tehsil Sunderbani District Rajouri

Vide Notification No. 3188 of 2024/RG/LP Dated 31.12.2024 has been declared

as Absolute/Final.

By Order

(Syed MTdtab
dministr

m; \\\I\\ -.:LO /RG/LP Dated_ Fl. .04.2026

Copy forwarded to the:-

1

2

3.

4

5.

6.

7.

Principal District and Sessions Judge, Rajouri.

Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
President, District Bar Association, Rajouri.

CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on
the official website

Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

Mr. Neeraj Kumar Sharma, Advocate
. .....for information and necessary action.

Rl all?iIi:
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + + + +

NOTIFICATION

No: n\&q of 2026/RG/LP Dated bn .04.2026

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Ms. Ritika Sharma
D/o Shri Raj Kumar
R/o Ward No. 9, Behind DAV School, Akhnoor, Bhagwati Colony,
Tehsil Akhnoor, District Jammu

Vide Notification No. 3190 of 2024/R(J/LP Dated 31.12.2024 has been declared

as Absolute/Final.

By Order

AdministfVtion

N, r \\t ') ) \-)a _/RG/LP D,t,d_ 63 .04.2026

Copy forwarded to the:-

1

2

3.

Principal District and Sessions Judge, Jammu.
Secretary, Bar Council of India, New Delhi
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

President, J&K High Court Bar Association, Jammu.
cpc e_courts High Court of J&K and Ladakh, Jammu for uploading on
the official website

In<.,harge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Ritika Sharma, Advocate

. .... for information and necessary action.

4

5.

6.

7.

dll:
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

# # # # #

NOTIFICATION

No: naS of 2026/RG/LP Dated]"'-L.04.2026

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Sohail Ahmed Khan
S/o Shri Mohd Shabir Khan
R/o H.No. 26, Ward No. 01, Tehsil Manjakote District Rajouri

Vide Notification No. 3192 of 2024/RG/LP Dated 31.12.2024 has been declared

as Absolute/Final.

By Order

(Sy£Mtat):
,dmRl

N,; \\\) is-BC ./RG/LP Dated_ Nl ,04.2026

Copy forwarded to the:-
1

2

3.

4
5.

6.

7.

Principal District and Sessions Judge, Rajouri.

Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

President, District Bar Association, Rajouri.
cpc, e_courts High Court of J&K and Ladakh, Jammu for uploading on
the official website.

Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Sohail Ahmed Khan, Advocate

. .... .for information and necessary action.

MSG
r Admlnigtra
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + + + +

NOTIFICATION

No:nab of 2026/RG/LP DatedE.04.2026

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Ms. Manpreet Kour
D/o Shri Rajinder Singh
R/o 305/B Prem Nagar, New Plot, Jammu

Vide Notification No. 2630 of 2024/RG/LP Dated 24.10.2024 has been declared

as Absolute/Final.

By Order

tusk;in)(Syed ntab;
Rl :rar Adminis1 ion

\

\\N) Bn-\\\ /RG/LP DatedB\_ 04.2026

Copy forwarded to the:-

1

2

3.

4

5.

6.

7.

Principal District and Sessions Judge, Jammu.
Secretary, Bar Council of India, New Delhi.

Manager, Government Press, Jammu for publication in the next issue of
Government Gazette

President, J&K High Court Bar Association, Jammu.
CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on
the official website

Incharge Library, High Court Wing Jammu/Srinagar for information and

also keeping record of the same.
Ms. Manpreet Kour, Advocate

. .....for information and necessary action.

AM#iFc
Ad;Ii

'*"€"
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + + + +

NOTIFICATION

No, b of 2026/RG/LP Dated B- L.04.2026

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Ms. Manshi Rajput
D/O Jagdish Singh
IUO W.No.8, H.No.75,Ramloo Rasdian, Tehsil Ramgarh, District Samba

Vide Notification No. 53 of 2024/RG/LP Dated 20.02.2024 has been declared as

Absolute/Final.

By Order

iain)(Sye(7nljtab!
AdminislRL eI : Lon

N„\+£SS=S_byRG/LP Dated bn\- .04.2026
P

Copy forwarded to the:-
1

2

3.

4
5.

6.

7.

Principal District and Sessions Judge, Samba.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette
President, District Bar Association, Samba
CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on
the official website

Incharge Library, High Court Wing Jammu/Srinagar for information and

also keeping record of the same.
Ms. Manshi Rajput, Advocate

. .....for information and necessary action.
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

# # # 88

NOTIFICATION

No: 3 SQ of 2026/RG/LP Dated 63 .04.2026

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Ms. Syed Sania Hashmi
D/O Syed Zaheer Abass
R/O Hashmi Manzil, Jamia Masjid (;hat Tehsil & District Doda

Vide Notification No. 37 of 2025/RG/LP Dated 08.01.2025 has been declared as

Absolute/Final.

By Order

(Syel uita LSsain

trar Administr; In

No: \\X) S 2,-('>b /RG/LP Dated bl - .04.2026

Copy
1

2

3.

4

5.

forwarded to the:-

Principal District and Sessions Judge, Bhaderwah.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette
President, District Bar Association, Doda

CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on
the official website

Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

Ms. Syed Sania Hashmi, Advocate
. .....for information and necessary action.

6.

7.

„„,#„.„
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + + + +

NOTIFICATION

No: U of 2026/RG/LP Dated (Si .04.2026

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Yuvraj Bharti
S/O Ghari Lal
R/O Pouni Chak Wand Brahmana Tehsil & District Jammu

Vide Notification No. 30 of 2025/RG/LP Dated 08.01.2025 has been declared as

Absolute/Final.

By Order

I>1£

(Syed Mirjtaba hissain)
Registrar Administl Lon

\~\ik\- CQ _/RG/LP Datel ,04.2026

Copy forwarded to the:-

1

2
3.

4
5.

6.

7

Principal District and Sessions Judge, Jammu.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette

President, J&K High Court Bar Association, Jammu.
CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on
the official website

Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Yuvraj Bharti, Advocate

. .....for information and necessary action.

\6
dnfinist#ation
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + + + +

NOTIFICATION

No: nRL of 2026/RG/LP Dated bq .04.2026

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Majid Nazir
S/O Nazir Hussain
R/O Salwah Tehsil Mendhar District Poonch

Vide Notification No. 876 of 2025/RG/LP Dated 13.03.2025 has been declared as

Absolute/Final.

By Order

(Sy1 in)

“=8V"'""~ltion

No:\bLb31--.K /RG/LP Dated_ Cbn- .04.2026

Copy forwarded to the:-
1

2

3.

4

5.

6.

7.

Principal District and Sessions Judge, Poonch.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette
President, District Bar Association, Poonch

CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on
the official website

Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Majid Nazir, Advocate

. .....for information and necessary action.

ti:ilie
%'

nRegi£tmll:
W~$
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

# # # # #

NOTIFICATION

No: ='\\ of 2026/RG/LP Dated en .04.2026

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Navtej Singh
S/O Anchal Raj
R/O Chak Bana Buahamana, Tehsil Bishnah, District Jammu

Vide Notification No. 877 of 2025/RG/LP Dated 13.03.2025 has been declared as

Absolute/Final.

By Order

al=„.Mb

(Sye& Utab“i
AdministraR

No: \\R) al- &b _/RG/LP B]~ 04.2026

Copy

1

2

3.

forwarded to the:-

Principal District and Sessions Judge, Jammu.
Secretary, Bar Council of India, New Delhi.
Manager1 Government Press, Jammu for publication in the next issue of
Government Gazette.
President1 J&K High Court Bar Association, Jammu.
cpc e_(..„ourts High Court of J&K and Ladakh, Jammu for uploading on
the official website.

Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Navtej Singh, Advocate

. .....for information and necessary action .

4
5.

6.

7.

CgT%
Administr
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + + + +

NOTIFICATION

No: a'\) of 2026/RG/LP Dated b3 .04.2026

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Sunny Gupta
S/o Vijay Kumar
R/O Ward No .4 Krishna Colony, Tehsil & District Kathua

Vide Notification No. 894 of 2025/RG/LP Dated 13.03.2025 has been declared as

Absolute/Final.

By Order

(Syed-M: -u'gsain
Administra

N,; \\l)AS - \l/RG/LP D,t,d 63- .04.2026

Copy

1

2

3.

forwarded to the:-

Principal District and Sessions Judge, Kathua.

Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
President, District Bar Association, Kathua.

CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on
the official website

Incharge Library, High Court Wing Jammu/Srinagar for information ilnd
also keeping record of the same.
Mr. Sunny Gupta, Advocate

. .....for information and necessary action.

4

5.

6.

7

B
6©4l;67;

Rl } AdmitriJtra



63

HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

# # # # #

NOTIFICATION

No:3(\\ of 2026/RG/LP Dated bR- .04.2026

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Vinay Gandotra
S/O Vijay Kumar Gandotra
R/O 120-P Sector -7 Trikuta Nagar Tehsil & District Jammu

Vide Notification No. 897 of 2025/RG/LP Dated 13.03.2025 has been declared as

Absolute/Final.

By Order

@
(SyeJMujta-b; Mussain)
Rl Administration

t
No: \\AIR 3 -\bSM /RG/LP Dated. cbn .04.2026

Copy forwarded to the:-

1

2

3.

4
5.

6.

7

Principal District and Sessions Judge, Jammu.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette

President, J&K High Court Bar Association, Jammu.
CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on
the official website

Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Vinay Gandotra, Advocate

. .....for information and necessary action.
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

8 + + + +

NOTIFICATION

No: RaN _of 2026/RG/LP Dated ba .04.2026

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Sunil Sharma
S/o Shri Sat Paul

R/o Village Chak Keshiv Tehsil Bishnah District Jammu

Vide Notification No. 1995 of 2025/RG/LP Dated 17.06.2025 has been declared

as Absolute/Final.

By Order

\C
(Syed IWjtaba–H\rs'gain)

"g{:$"""'"'“'’V
N„\x la\- (b& _/RG/LP D,t,d. bl- .04.2026

Copy forwarded to the:-

1

2

3.

4

5.

6.

7.

Principal District and Sessions Judge, Jammu.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette

President, J&K High Court Bar Association, Jammu.
CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on
the official website

Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

Mr. Sunil Sharma, Advocate
. .... .for information and necessary action.

Msci:J

istratgrAd;liRe:
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

# # # # #

NOTIFICATION

No:3_SS_ of 2026/RG/LP Dated 63 .04.2026

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Rajan Bharti Sharma
S/o Shri Jia Lal
R/o Ward No. 15, Patel Nagar, Opposite Microwave Tower,
Tehsil & District Kathua

Vide Notification No. 1959 of 2025/RG/LP Dated 17.06.2025 has been declared

as Absolute/Final.

By Order

is;in)(Syel

"'$:T"""'"”'"T"
N„ \\\BaR -ll _/RG/LP Dated_ tsn .04.2026

Copy forwarded to the:-

1

2

3.

4
5.

6.

7

Principal District and Sessions Judge, Kathua.

Secretary, Bar Council of India, New Delhi.
Manager, Government Press1 Jammu for publication in the next issue of
Government Gazette.
President. District Bar Association, Kathua.

cpc e-courts High Court of J&K and Ladakh, Jammu for uploading on
the official website

Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

Mr. Rajan Bharti Sharma, Advocate
-. . ..for information and necessary action.

Registra\ .dminiJt
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)88888

NOTIFICATION

No: =\{, of 2026/RG/LP Dated bR .04.2026

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Mehtab Hussain Shah
S/o Shri Zakir Hussain Shah

R/o Ujhan Kassian, P.o Rakiban, Tehsil Darhal District Rajouri

Vide Notification No. 2414 of 2025/RG/LP Dated 22.07.2025 has been declared

as Absolute/Final.

By Order

(Syed 6lujtab; i+u94ain)
AdRL e1 :

No: \\\\\n - IS _/RG/LP Dated Sl 04.2026

Copy forwarded to the:-

1

2

3.

4
5.

6.

7.

Principal District and Sessions Judge, Rajouri.

Secretary, Bar Council of India, New Delhi.
Manager1 Government Press, Jammu for publication in the next issue of
Government Gazette.
President, District Bar Association, Rajouri.
CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on
the official website

Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Mehtab Hussain Shah, Advocate

. .....for information and necessary action.

>6
l£+rati
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

88 + + +

NOTIFICATION

No: _UL of 2026/RG/LP Dated Rn .04.2026

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Nikhil Sharma
S/O Naresh Chander Sharma
IUO W.No.08 near Shiv Mandir, Tehsil Hiranagar, District Kathua

Vide Notification No. 3951 of 2025/RG/LP Dated 31.12.2025 has been declared

as Absolute/Final.

By Order
[>£

(Syed ]aujtat;; ltJgsain
.dministratk)nRegi

b

m; \\\\IS- IL _/RG/LP Dated_ bl .04.2026

Copy forwarded to the:-

1

2
3.

4

5.

6.

7.

Principal District and Sessions Judge, Kathua.

Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
President, District Bar Association, Kathua.

CPC e_Courts High Court of J&K and Ladakh, Jammu for uploading on
the official website

Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Nikhil Sharma, Advocate

. .....for information and necessary action.

Registrar Adminbsl Lon
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

# # # # #

NOTIFICATION

No: A of 2026/RG/LP Dated b1 .04.2026

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Jasbir Singh
S/O Prem Singh
R/O Village Chainpura, Near Uj h Dam, District Kathua

Vide Notification No. 597/2022/RG/LP Dated 27.05.2022 has been declared as

Absolute/Final.

By Order

(Syed
1%

Fujtabi Hu s'sain)
Registrar Administra++on

No: \\\3 Lb -\\b _/RG/LP D,t,d_ tsa .04.2026

Copy

1

2
3.

4
5.

forwarded to the:-

Principal District and Sessions Judge, Kathua
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette

President, District Bar Association, Kathua.

CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on
the official website

Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Jasbir Singh, Advocate

. .....for information and necessary action.

6.

7.

Re
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + + + +

NOTIFICATION

No: aRq of 2026/RG/LP Dated bl .04.2026

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Saleem Sadiq
S/O Mohd Sadiq
R/O Village Parat, Tehsil Mendhar, District Poonch

Vide Notification No. 1024 of 2022/RG/LP Dated 28.07.2022 has been declared

as Absolute/Final.

By Order

tab,(Syl LSS

Rl r Adm

No: }\\\\\-\\e _/RG/LP Dated. C' I .04.2026

Copy forwarded to the:-

1

2

3.

4

5.

6.

7.

Principal District and Sessions Judge, Poonch.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette
President, District Bar Association, Poonch.

CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on
the official website

Incharge Library1 High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

Mr. Saleem Sadiq, Advocate
. ..... for information and necessary action.
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + + + +

NOTIFICATION

No: Sqa of 2026/RG/LP Dated ba .04.2026

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Malik Manotra
S/o Shri Amarjeet Singh
R/o Village Tagan, Tehsil Ramnagar District Udhampur

Vide Notification No. 3481 of 2025/RG/LP Dated 13.11.2025 has been declared

as Absolute/Final

By Order W6

(Symujtab-a
Ix

ugsain

"X{:q"""'"';''’V-
No: \\\\'\R -S( _/RG/LP Dated 63 - .04.2026

Copy forwarded to the:-

1

2

3.

4
5.

6.

7.

Principal District and Sessions Judge, Udhampur.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette

President, District Bar Association, Udhampur.
CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on
the official website

Incharge Library, High Court Wing Jammu/Srinagar for informatiorl and

also keeping record of the same.
Mr. Malik Manotra, Advocate

. .....for information and necessary action.
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + + + +

NOTIFICATION

No: Ss\ of 2026/RG/LP Dated bn .04.2026

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Abhay Sharma
S/O Muni Sharma

R/O Maghal, Tehsil Kalakote, District Rajouri

Vide Notification No. 1782 of 2022/RG/LP Dated 11.11.2022 has been declared

as Absolute/Final.

By Order

(Syel uitaba LSsain

RL e1 : .dministr: In

No: \N \Sl- Gb /RG/LP Dated_ Cl .04.2026

Copy forwarded to the:-
1

2

3.

4
5.

6.

7.

Principal District and Sessions Judge, Rajouri.

Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

President, District Bar Association, Rajouri.

CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on
the official website

Incharge Library1 High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

Mr. Abhay Sharma, Advocate
. .....for information and necessary action.

Se
Regi;tF=r1 Adminigtra
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + + + +

NOTIFICATION

No: SLb of 2026/RG/LP Dated bi .04.2026

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Sheel Kumar
S/O Krishan Lal
R/O H.No. 66, L.No. 2 Kabir Nagar Talab Tillo Tehsil & District Jammu

Vide Notification No. 40 of 2025/RG/LP Dated 08.01.2025 has been declared as

Absolute/Final.

By Order
dLW

(Syed $iujtab; ubsain

"'$'{”'"'-:“T-
N,; \\\3 bS-ql /RG/LP Dated an .04.2026

Copy forwarded to the:-

1

2

3.

4

5.

6.

7.

Principal District and Sessions Judge, Jammu.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

President, J&K High Court Bar Association, Jammu.
CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on
the official website

Incharge Library, High Court Wing Jammu/Srinagar for informatio:1 and
also keeping record of the same.

Mr. Sheel Kumar, Advocate
. . ..for information and necessary action.

d
dlXin\isi
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + + + +

NOTIFICATION

No: 863 of 2026/RG/LP Dated bl .04.2026

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Ms. Afshan Bhatt
D/o Shri Nadeem Khalid Bhatt
R/o 262-F Mohalla Ustad Tehsil and District Jammu

Vide Notification No. 3176 of 2024/RG/LP Dated 31.12.2024 has been declared

as Absolute/Final.

By Order

(Sye ll &naba

"'=W"'"''"*'T'"
m; \\xslt>-.as /RG/LP D,t,d_ Qn_ .04.2026

Copy forwarded to the:-
1

2

3

Principal District and Sessions Judge, Jammu.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette

President, J&K High Court Bar Association, Jammu.
CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on
the official website

Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Afshan Bhatt, Advocate

. .....for information and necessary action.

Re
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + + + +

NOTIFICATION

No: qq\\ of 2026/RG/LP Dated bl .04.2026

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Ms. Aditi Raj Thakur
D/O Khem Raj Thakur
R/O Village Chinkah, Tehsil Thakrakote, District Reasi

Vide Notification No. 962 of 2024/RG/LP Dated 31.05.2024 has been declared

as Absolute/Final.

By Order

>6
(Syed-NTujtaba dugbain

=WP"""“"T
No: \\\\R\-Sa /RG/LP Dat,d_ b] .04.2026

Copy forwarded to the:-

1

2

3

4

5.

6.

7.

Principal District and Sessions Judge, Reasi.

Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette
President, District Bar Association, Reasi
CPC e-(_,ourts High Court of J&K and Ladakh, Jammu for uploading on
the official website

Incharge Library, High Court Wing Jammu/Srinagar for information and

also keeping record of the same.
Ms. Aditi Raj Thakur, Advocate

. .....for information and necessary action.

Li6
Re: Adm 'ration
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

# # # # #

NOTIFICATION

No: ISaS of 2026/RG/LP Dated b1 .04.2026

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Mridull Thaplu
S/O Satish Thaploo
R/o A.No. 75, Lane 24, Bhawani Nagar, Janipur, Jammu

Vide Notification No. 2135 of 2024/RG/LP Dated 04.09.2024 has been declared

as Absolute/Final.

By Order

L\(
(Sy8dnujtaba\HJssain)

“;g%""'-:''"V-
No: \\\\&q-\C /RG/LP Dated bi - .04.2026

Copy forwarded to the:-
1

2

3.

4

5.

6.

7.

Principal District and Sessions Judge, Jammu.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

President, J&K High Court Bar Association, Jammu.
CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on
the official website

Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

Mr. Mridull Thaplu, Advocate
. .....for information and necessary action.

Regis 'ar Ad;niiistrat

SId
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

# # # # #

NOTIFICATION

No: Bbb of 2026/RG/LP Datedn_.04.2026

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Mu(lit Mahajan
S/O Rakesh Mahajan
R/O H.No.276, W.No.1, Subash Nagar, Dhar Road,

Tehsil & District Udhampur

Vide Notification No. 2018 of 2024/RG/LP Dated 16.08.2024 has been declared

as Absolute/Final.

By Order

f%
ISbain)(Syel

dministralionRe:

No: \N\\X-t\qL\ /RG/LP Dated_ Qb L.04.2026

Copy forwarded to the:-

1

2

3.

4
5.

6.

7

Principal District and Sessions Judge, Udhampur.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

President, District Bar Association, Udhampur.
cpc e_courts High Court of J&K and Ladakh, Jammu for uploading on
the official website

Incharge Library, High Court Wing Jammu/Srinagar for informatio:1 and
also keeping record of the same.

Mr. Mudit Ma trajan, Advocate
. .....for information and necessary action.
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

8 + + + +

NOTIFICATION

No: gsn of 2026/RG/LP Dated Cn .04.2026

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Sahil Chanjotra
S/o Sewa Ram
R/o H.No. 299, Narwal Pain, Tehsil Jammu South, District Jammu

Vide Notification No. 2526 of 2024/RG/LP Dated 07.10.2024 has been declared

as Absolute/Final.

By Order

(Syed IWtaba hussain)

"'qF&"""'"*“’'{"
N,;\\\\\bC - \l /RG/LP Dated3L.04.2026

Copy forwarded to the:-

1

2

3.

4
5.

6.

7.

Principal District and Sessions Judge, Jammu.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
President, J&K High Court Bar Association, Jammu.
CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on
the official website
Inc,harge Library, High Court Wing Jammu/Srinagar for information and

also keeping record of the same.

Mr. Sahil Chanjotra, Advocate
. .....for information and necessary action.

Re
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + + + +

NOTIFICATION

No: Sue of 2026/RG/LP Dated bi .04.2026

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Ms. Ronika Sharma
D/o Banti Sharma

R/o Village Jungerial Tehsil Teryath, Moghla, District Rajouri

Vide Notification No. 2522 of 2024/RG/LP Dated 07.10.2024 has been declared

as Absolute/Final.

By Order

(sy Ji hain)
Registrar Administrat bna\$ b

m; \\\\\\\- I.e> /RG/LP D,t,d_ an .04.2026

Copy forwarded to the:-

1

2

3.

4

5.

6.

7.

Principal District and Sessions Judge, Rajouri.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette
President, District Bar Association, Rajouri.

CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on
the official website

Incharge Library1 High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

Ms. Ronika Sharma, Advocate
. ..... for information and necessary action.
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + + + +

NOTIFICATION

No: abS _of 2026/RG/LP Dated bn .04.2026

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Ramayani
D/o Shri Sanjay Sharma
R/o Ward No. 10, 1Umpur, Tehsil & District Rajouri

Vide Notification No. 2520 of 2024/RG/LP Dated 07.10.2024 has been declared

as Absolute/Final.

By Order
>C

[tab;Husbain)(Syel
Re: .dministratil)n

N,; \\\\\I\_ Ee /RG/LP
/

Dated_ Ba .04.2026

Copy forwarded to the:-

1

2

3.

4
5.

6.

7

Principal District and Sessions Judge, Rajouri.

Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

President, District Bar Association, Rajouri.

CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on
the official website

Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Ramayani, Advocate

. ..... for information and necessary action.

B

dmini
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

# # # # #

NOTIFICATION

No: a\S of 2026/RG/LP Dated q1 .04.2026

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Madhav Bhasin

S/o Neeraj Bhasin
R/o H.No. 188, Janipur Colony, Tehsil and District Jammu

Vide Notification No. 2503 of 2024/RG/LP Dated 05.10.2024 has been declared

as Absolute/Final.

By Order

7)

iain)(Syed iVlujtaba

"'=W{*""'"';“’'E"
N,; \\\\X}q- )>C /RG/LP Dated_ (SR .04.2026

Copy forwarded to the:-
1

2

3.

4

5.

6.

7.

Principal District and Sessions Judge, Jammu.

Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

President, J&K High Court Bar Association, Jammu.
CPC e_Courts High Court of J&K and Ladakh, Jammu for uploading on
the official website

Incharge Library1 High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Madhav Bhasin, Advocate

. .....for information and necessary action.
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

# # # # #

NOTIFICATION

No: Q\\ of 2026/RG/LP Dated al .04.2026

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Amandeep Singh
S/o Shri Joginder Singh
R/o Village Taraf Sanji Tehsil and District Kathua

Vide Notification No. 2496 of 2024/RG/LP Dated 05.10.2024 has been declared

as Absolute/Final.

By Order

(Sye(MjtaobJ Hllssain)
AdministraRel

N,; \\\\\\l-\X\X /RG/LP Dated_ 6] .04.2026

Copy forwarded to the:-

1

2

3.

4

5.

6.

7.

Principal District and Sessions Judge, Kathua.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

President, District Bar Association, Kathua.

CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on
the official website

Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

Mr. Amandeep Singh, Advocate
. .....for information and necessary action.

; Adm
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

# # # # 8

NOTIFICATION

No: a\r of 2026/RG/LP Dated b1 .04.2026

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Aman Sagotra
S/o Late Shri Bue Lal
R/o Village Bhagocha Chak Ohaiya) P/o Mun(lia,
Tehsil Hiranagar District Kathua

Vide Notification No. 2495 of 2024/RG/LP Dated 05.10.2024 has been declared

as Absolute/Final.

By Order

M@ M%
(Syed TVlujtaba :Hdssain

"”W:©'""*'""F
m.. \\\\\\\\-Sb /RG/LP Dated ba .04.2026

Copy forwarded to the:-

1

2

3.

4
5.

6.

7.

Principal District and Sessions Judge, Kathua.
Secretary, Bar Council of India, New Delhi.
Manager1 Government Press, Jammu for publication in the next issue of
Government Gazette.
President, District Bar Association, Kathua.

CPC e-courts High Court of J&K and Ladakh, Jammu for uploading on
the official website

Incharge Library, High Court Wing Jammu/Srinagar for informatioi1 and
also keeping record of the same.

Mr. Aman Sagotra, Advocate
. .....for information and necessary action.

mlinistraRegl
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + + + +

NOTIFICATION

No: a\3 of 2026/RG/LP Dated b] .04.2026

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Aditya Mantras
S/o Shri Bahadur Singh
R/o Post Office Ambaran, Tehsil Akhnoor District Jammu

Vide Notification No. 2494 of 2024/RG/LP Dated 05.10.2024 has been declared

as Absolute/Final.

By Order

BMwi
:ussain)(Syed Igliljtaba

.dministratiQnRb ch :

m;\\N\\SR- GO /RG/LP Dated \n .04.2026

Copy forwarded to the:-

1

2

3.

4
5.

6.

7.

Principal District and Sessions Judge, Jammu.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette

President, J&K High Court Bar Association, Jammu.
CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on
the official website

Incharge Library, High Court Wing Jammu/Srinagar for information and

also keeping record of the same.
Mr. Aditya Mantras, Advocate

. .....for information and necessary action.

)4

Regist{ar Admi£istratio1



84

HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + + + +

NOTIFICATION

a\\\ ,04.2026of 2026/RG/LP Dated nb

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Abhishek Sharma
S/o Ashwani Sharma

R/o Ward No. 3, Tehsil lliranagar, District Kathua

Vide Notification No. 2536 of 2024/RG/LP Dated 07.10.2024 has been declared

as Absolute/Final.

By Order

.~% at>6
[ussain)

04.2026Date

"'q§q'""*''’'V
\\\\AU-(sS /RG/LP

Copy forwarded to the:-

1

2

3.

4

5.

6.

7.

Principal District and Sessions Judge, Kathua.

Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
President, District Bar Association, Kathua

CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on
the official website

Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Abhishek Sharma, Advocate

. .....for information and necessary action.

ltiRe:
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

# # # # #

NOTIFICATION

No: M_ of 2026/RG/LP Dated bn .04.2026

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Yassar Iqbal
S/o Shri Shakeel Ahmed
R/o Lassana,Tehsil Surankote District Poonch

Vide Notification No. 2537 of 2024/RG/LP Dated 07.10.2024 has been declared

as Absolute/Final.

By Order

iain)(Sy1
Rl Administrajion

N,; \\AM'L/RG/LP Dated bl .04.2026

Copy

1

2
3.

forwarded to the:-

Principal District and Sessions Judge, Poonch.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
President, District Bar Association, Poonch.
CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on
the official website

Inc,harge Library1 High Court Wing Jammu/Srinagar for information and

also keeping record of the same.
Mr. Yassar Iqbal, Advocate

. .....for information and necessary action.

4
5.

6.

7.

Re
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + + + +

NOTIFICATION

No: t\\G of 2026/RG/LP Dated q1 .04.2026

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Ms. Vishali Khajuria
D/o Ramesh Khajuria
R/o Miran Sahib, Bansultan Tehsil and District Jammu

Vide Notification No. 2534 of 2024/RG/LP Dated 07.10.2024 has been declared

as Absolute/Final.

By Order

in)(Syed
RL eIL ; ,dministra n

No: \\\\\iq-Sq _/RG/LP Dated bl .04.2026

Copy forwarded to the:-

1

2

3.

4
5.

6.

7.

Principal District and Sessions Judge, Jammu.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

President, J&K High Court Bar Association, Jammu.
cpc, e_courts High Court of J&K and Ladakh, Jammu for uploading on
the official website

Int..,harge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

Ms. Vishali Khajuria, Advocate
. .....for information and necessary action.

DA
AdministratiRegis1



87

HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + + + +

NOTIFICATION

No: \l of 2026/RG/LP Dated Gl .04.2026

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Qudaratullah Shahab
S/o Mohd Qayoom
R/o Dodason Balla, Tehsil Thanamandi District Rajouri

Vide Notification No. 2517 of 2024/RG/LP Dated 07.10.2024 has been declared

as Absolute/Final.

By Order

"“B:a"'""""T"
No: \\A\ASS-q) , _/RG/LP D,t,d_ q] .04.2026

Copy forwarded to the:-

1

2
3.

4
5.

6.

7.

Principal District and Sessions Judge, Rajouri.

Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
President, District Bar Association, Rajouri.
cpc, e_courts High Court of J&K and Ladakh, Jammu for uploading on
the official website

Incharge Library1 High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Qudaratullah Shahab, Advocate

. .....for information and necessary action .

>6
Regi la

_,Nq
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

# # # # #

NOTIFICATION

No: a\S of 2026/RG/LP Dated bl .04.2026

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Sehaj Sarin
S/o Amrit Sarin

R/o H.No.69, Kucha Nar Singh, Panjtirthi, Tehsil and District Jammu

Vide Notification No. 2512 of 2024/RG/LP Dated 07.10.2024 has been declared

as Absolute/Final.

By Order

UMm\%
(Syed Nlujtabd H'ussain
IIL eII ; Administra eon

N„ \\\ARS- SC:IS /RG/LP Dated_ tbl .04.2026

Copy forwarded to the:-

1

2
3.

4
5.

6.

7.

Principal District and Sessions Judge, Jammu.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

President, J&K High Court Bar Association, Jammu.
CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on
the official website

Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Sehaj Sarin, Advocate

. .....for information and necessary action.

xhWl\6B
Regis -r. } Administra n

BAN
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + + + +

NOTIFICATION

No: aS of 2026/RG/LP DatedBL.04.2026

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Sarfraz Farooq
S/o Mohd Farooq
R/o Gunthal, Tehsil Surankote District Poonch

Vide Notification No. 25 11 of 2024/RG/LP Dated 07.10.2024 has been declared

as Absolute/Final.

By Order

@IV
)(Syeld ussain

"“%Tq'"”*"'F
No: \\ABb\- hQ _/RG/LP Dated_ G] .04.2026

Copy forwarded to the:-

1

2

3.

4
5.

6.

7.

Principal District and Sessions Judge, Poonch.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette
President. District Bar Association, Poonch
CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on
the official website

Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

Mr. Sarfraz Farooq, Advocate
. .....for information and necessary action.
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + + + +

NOTIFICATION

No: qI b of 2026/RG/LP Dated bn .04.2026

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Ms. Insha Dawood

D/o Shri Mohd Daud Iqbal
R/o 114, Ustad Mohalla Kachi Chawni Tehsil and District Jammu

Vide Notification No. 2682 of 2024/RG/LP Dated 24.10.2024 has been declared

as Absolute/Final.

By Order
U lb%i

(Syed Mujtaba Hugsain

"'g$"""'"*''’'T"
No: \\\Sa\- tG _/RG/LP Dated_ q3 ,04.2026

Copy forwarded to the:-

1

2

3.

4

5.

6.

7.

Principal District and Sessions Judge, Jammu.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

President, J&K High Court Bar Association, Jammu.
CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on
the official website

Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Insha Dawood, Advocate

. ..... for information and necessary action.

:'i:EAT
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

# # # # #

NOTIFICATION

No: Q3. 1 of 2026/RG/LP Dated q3 .04.2026

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Ms. Harshita Sharma
D/o Sh. Romesh Kumar Sharma
R/o Bhagat Mohalla Nai Basti Ward No. 5, Tehsil and District Reasi

Vide Notification No. 2621 of 2024/RG/LP Dated 24.10.2024 has been declared

as Absolute/Final.

By Order

1 %a

[ujtaba' Hussain)(syLl
Rl Administration

\\\\\l-IN _/RG/LP Dated_ en . 04.2026

Copy forwarded to the:-
1

2

3

4

5.

6.

7.

Principal District and Sessions Judge, Reasi.

Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette
President, District Bar Association, Reasi

CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on
the official website

Incharge Library, High Court Wing Jammu/Srinagar for information and

also keeping record of the same.
Ms. Harshita Sharma, Advocate

. ..... for information and necessary action.

X
Adil 'ation

RV/
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + + + +

NOTIFICATION

No: 823 of 2026/RG/LP Dated bl .04.2026

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Danish
S/o Shri Sanjeev Kumar
R/o Ward No. 2, H.No. 3, Near Geeta Bhawan Mandir Tehsil R.S Pura and
District Jammu

Vide Notification No. 2618 of 2024/RG/LP Dated 24.10.2024 has been declared

as Absolute/Final.

By Order

Ma TI

(SyiaMujfaB: LSsain

Rl Administration

N,; \\\S>g-3L /RG/LP Dated_ Vl .04.2026

Copy forwarded to the:-
1

2

3.

4

5.

6.

7.

Principal District and Sessions Judge, Jammu.

Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette

President, J&K High Court Bar Association, Jammu.
CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on
the official website

Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Danish, Advocate

. .....for information and necessary action.

g at
a Adini Lon

My
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + + + +

NOTIFICATION

No: Q),), of 2026/RG/LP Dated b] .04.2026

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Atul Khajuria
S/o Shri Ram Paul Khajuna
R/o Village Lohara Kot, Tehsil Sunderbani and District Rajouri

Vide Notification No. 2659 of 2024/RG/LP Dated 24.10.2024 has been declared

as Absolute/Final.

By Order

qpV'I\%
[ujtaba-Hussain)(syLl

.dministrationRL eb :

No: \\qS33 bQ _/RG/LP Dated_ bq .04.2026

Copy forwarded to the:-
1

2

3.

4
5.

6.

7.

Principal District and Sessions Judge, Rajouri.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

President, District Bar Association, Rajouri.
CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on
the official website

Incharge Library, High Court Wing Jammu/Srinagar for information and

also keeping record of the same.
Mr. Atul Khajuria, Advocate

. ..... for information and necessary action .

Kt
Regis$ .dmlnigtration
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + + + +

NOTIFICATION

No: Q).'„ of 2026/RG/LP Dated ba .04.2026

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Aryan Andotra
S/o Shri Vinod Singh
R/o Village Bhagthali, Tehsil and District Kathua

Vide Notification No. 2613 of 2024/RG/LP Dated 24.10.2024 has been declared

as Absolute/Final.

By Order

>(
lssain)(Syl

,04.2026Date

"'W4""'XP'""
\\IS tq\-qa /RG/LP

Copy forwarded to the:-

1

2

3.

4
5.

6.

7.

Principal District and Sessions Judge, Kathua.

Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

President, District Bar Association, Kathua.
CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on
the official website.

Incharge Library1 High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Aryan Andotra, Advocate

. .....for information and necessary action.
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + + + +

NOTIFICATION

No: aIR of 2026/RG/LP Datedl.04.2026

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Arjun Verma
S/o Shri Sham Lal

R/o H.No. 419, Pacca Talab, Bahu Fort, Tehsil Bahu, District Jammu

Vide Notification No. 2658 of 2024/RG/LP Dated 24.10.2024 has been declared

as Absolute/Final.

By Order

"%V'""'W'"
No: \\AS\\X- SA /RG/LP D,t,d CIR- .04.2026

Copy forwarded to the:-
1

2

3.

4

5.

6.

7

Principal District and Sessions Judge, Jammu.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette

President, J&K High Court Bar Association, Jammu.
CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on
the official website

Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

Mr. Arjun Verma, Advocate
. ..... for information and necessary action.

Regis1 dil
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + + + +

NOTIFICATION

No: aI G of 2026/RG/LP Dated bj' .04.2026

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Ms. Anjali Jasrotia
D/o Shri Nagar Singh
R/o Village Janglote Tehsil and District Kathua

Vide Notification No. 2609 of 2024/RG/LP Dated 24.10.2024 has been declared

as Absolute/Final.

By Order

7{\ u(SyM taba’ Hussain)

“$F4"'"H’'""
\\A SS' \-. (b /RG/LP 04.2026Dated

Copy forwarded to the:-

1

2

3.

4
5.

6.

7.

Principal District and Sessions Judge, Kathua.

Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette
President, District Bar Association, Kathua.

CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on
the official website

Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Anjali Jasrotia, Advocate

. .... .for information and necessary action.

aIx
m'inistrationr
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

# # # # #

NOTIFICATION

No: aXI of 2026/RG/LP Dated en .04.2026

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Abdul Haleem
S/o Shri Shoket Ahmed

R/o Bhati Dhar Village Jugal Tehsil Mendhar District Poonch

Vide Notification No. 2677 of 2024/RG/LP Dated 24.10.2024 has been declared

as Absolute/Final

By Order

(Sy' iain)

"'W&""W'“”"
N,; \'XS CS- IL _/RG/LP Dated bl .04.2026

Copy forwarded to the:-

1

2

3.

Principal District and Sessions Judge, Poonch.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette
President, District Bar Association, Poonch
CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on
the official website

Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

Mr. Abdul Haleem, Advocate
. .....for information and necessary action.

4

5.

m(6
IministfationRl
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + + 88

NOTIFICATION

No: Qin of 2026/RG/LP Dated en- .04.2026

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Aadhar Gupta
S/o Shri Rajeev Gupta
R/o H.No. 29-A Last Morh main Road, Patel Nagar Gandhi Nagar,
Tehsil & District Jammu

Vide Notification No. 2604 of 2024/RG/LP Dated 24.10.2024 has been declared

as Absolute/Final.

By Order

iain)(Syl

"Ww""''W'""
N„ \RSIS- QtS /RG/LP D,t,d_ qq- .04.2026

Copy forwarded to the:-

1

2

3.

4

5.

6.

7

Principal District and Sessions Judge, Jammu.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

President, J&K High Court Bar Association, Jammu.
cpc e_courts High Court of J&K and Ladakh, Jammu for uploading on
the official website

Inc,harge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

Mr. Aadhar Gupta, Advocate
. ..... for information and necessary action .

Regis(i
ic

n'isttation
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + + + +

NOTIFICATION

No: An of 2026/RG/LP Dated bR- .04.2026

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Ms. Janvi Bhagat
D/o Shri Tarsame Lal
R/o Village Alora P.O Sohanjana, Tehsil Mandal District Jammu

Vide Notification No. 2623 of 2024/RG/LP Dated 24.10.2024 has been declared

as Absolute/Final.

By Order

a1%
(Sydd-lPlujta-ba Hussain)

"$T{"""'W’'”"

N„ \\\\SQ\-QQ /RG/LP D,t,d Cba- .04.2026

Copy forwarded to the:-

1

2

3.

4
5.

6.

7.

Principal District and Sessions Judge, Jammu.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette

President, J&K High Court Bar Association, Jammu
CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on
the official website

Incharge Library, High Court Wing Jammu/Srinagar for information and

also keeping record of the same.

Ms. Janvi Bhagat, Advocate
. .....for information and necessary action.

>6
r Administration
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + + + +

NOTIFICATION

No: aBa of 2026/RG/LP Dated b1 .04.2026

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Keshiv Anthal
S/o Sh. Gian Chand
R/o Chenani near EDB Bank Ward No. 3,

Tehsil Chenani, District Udhampur

Vide Notification No. 2625 of 2024/RG/LP Dated 24.10.2024 has been declared

as Absolute/Final.

By Order

ussain)

"'W\""":"H*:'"
\\ASB(\-aG /RG/LP Dated_ en - 04.2026

Copy forwarded to the:-
1

2

3.

4

5.

6.

7

Principal District and Sessions Judge, Udhampur.

Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette

President, District Bar Association, Udhampur.
CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on
the official website

Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

Mr. Keshiv Anthal, Advocate
. .....for information and necessary action.

\C
dmir;isiration
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + + + +

NOTIFICATION

No: aRt of 2026/RG/LP Dated en .04.2026

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Ms. Manvi Sharma

D/o Shri Ajit Raj
R/o Village Upper Fatwal P.O Chak Barra,
Tehsil-Bishnah, District Jammu

Vide Notification No. 263 1 of 2024/RG/LP Dated 24.10.2024 has been declared

as Absolute/Final.

By Order

><

(SyediVlujtaba' H'ussain)
RegIs(ra{ Administration

N,; \\\Sqn- GdR. /RG/LP D,t,d t\i- .04.2026

Copy forwarded to the:-

1

2
3.

4
5.

6.

7.

Principal District and Sessions Judge, Jammu.

Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette

President, J&K High Court Bar Association, Jammu.
CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on
the official website

Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Manvi Sharma, Advocate

. .....for information and necessary action.

Regjst;;FAdmilniJtration
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + 888

NOTIFICATION

No: a\\. of 2026/RG/LP Dated bn- .04.2026

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Mohd AdrIan Khan
S/o Shri Aftab Ahmed Khan
R/o Ward No. 1 Nar Tehsil and District Poonch

Vide Notification No. 2680 of 2024/RG/LP Dated 24.10.2024 has been declared

as Absolute/Final.

By Order

tH
)

uitaba Hussain(Syel
Rb ch : :raM Administration

@@

No: \'\CbS-\i _/RG/LP D,t,d Oa- .04.2026

Copy forwarded to the:-

1

2

3.

4
5.

6.

7.

Principal District and Sessions Judge, Poonch.

Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette
President, District Bar Association, Poonch

CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on
the official website

Incharge Library, High Court Wing Jammu/Srinagar for information and

also keeping record of the same.
Mr. Mohd Adnan Khan, Advocate

, .....for information and necessary action .

dministlation
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + + + +

NOTIFICATION

No: tSIR of 2026/RG/LP Dated en .04.2026

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Ansh Gupta
S/o Shri Sandeep Mahajan
R/o H.No. 316, Sector-1, Lane No.6 Nanak Nagar,
Tehsil Bahu, District Jammu

Vide Notification No. 2667 of 2024/RG/LP Dated 24.10.2024 has been declared

as Absolute/Final

By Order

PC

(Syed iVfuhaba Hlrs£ain)
Administration

No: V\b\3 .> a _/RG/LP Dated_ en .04.2026

Copy forwarded to the:-

1

2

3.

4

5.

6.

7.

Principal District and Sessions Judge, Jammu.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette

President, J&K High Court Bar Association, Jammu.
CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on
the official website

Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

Mr. Ansh Gupta, Advocate
. .....for information and necessary action.

aminiFtPat'ion
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + + + +

NOTIFICATION

No: hE of 2026/RG/LP Dated a] .04.2026

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Bhanu Pratap Singh
S/o Shri Sher Singh
R/o Village Panassa Tehsil Thakrakate, District Reasi

Vide Notification No. 2661 of 2024/RG/LP Dated 24.10.2024 has been declared

as Absolute/Final.

By Order

>6

[ujtaba'Hdssain)(sJ

"'gQ
Administration

m; \\IL:1\-),a /RG/LP Dated_ bn .04.2026

Copy forwarded to the:-
1

2

3.

4

5.

6.

7

Principal District and Sessions Judge, Reasi.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette
President, District Bar Association, Reasi
CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on
the official website

Incharge Library, High Court Wing Jammu/Srinagar for information and

also keeping record of the same.

Mr. Bhanu Pratap Singh, Advocate
. .....for information and necessary action.

Rl 'mi'nistration’ar

txIF
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + + + +

NOTIFICATION

No: Q3g of 2026/RG/LP Dated ON. .04.2026

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Sandesh Singh
S/o Shri Jagdish Raj Thakur
R/o Village (;adh BPO Kukerwas, Tehsil Drabshalla District Kishtwar

Vide Notification No. 2670 of 2024/RG/LP Dated 24.10.2024 has been declared

as Absolute/Final.

By Order

}sain)(Syl

"Wq""'E'”"
No: \\qb Lq- 3( _/RG/LP Dated_ bl_ .04.2026

Copy forwarded to the:-

1

2

3.

4

5.

6.

7.

Principal District and Sessions Judge, Kishtwar.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette

President, District Bar Association, Kishtwar

CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on
the official website

Incharge Library, High Court Wing Jammu/Srinagar for information and

also keeping record of the same.
Mr. Sandesh Singh, Advocate

. .. ... for information and necessary action .

qq\%
.dmiiistrationRL (b 1
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)88888

NOTIFICATION

No: aSk _of 2026/RG/LP Dated_u_.04.2026

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Navdeep Singh Manhas
S/o Sh. Bharat Bhushan Singh
R/o Village Smailpur, Tehsil Bari Brahmna, District Samba

Vide Notification No. 2634 of 2024/RG/LP Dated 24.10.2024 has been declared

as Absolute/Final.

By Order

( S y JIiV1[ uj t; b A;I; s a i n )

F“$$ ' "@T""
m; bAKu-\N\\ /RG/LP Dated_ b] .04.2026

Copy forwarded to the:-
1

2

3.

4

5.

6.

7.

Principal District and Sessions Judge, Samba.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
President, District Bar Association, Samba

CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on
the official website

Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Navdeep Singh Manhas, Advocate

. .....for information and necessary action.

Rl ltion
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

8 + + + +

NOTIFICATION

No: &XI of 2026/RG/LP Dated en .04.2026

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Saksham Shan
S/o Shri Sanjeet Kumar Shan
R/o H.No. 14, Kuleed Tehsil and District Kishtwar

Vide Notification No. 2681 of 2024/RG/LP Dated 24.10.2024 has been declared

as Absolute/Final.

By Order

lin)(Syl

"W#'"''"W'"
m; \\\b\\S- 5:L /RG/LP Dated IL.04.2026

Copy forwarded to the:-

1

2

3.

4
5.

6.

7.

Principal District and Sessions Judge, Kishtwar.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette

President, District Bar Association, Kishtwar
CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on
the official website

Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Saksham Shan, Advocate

. .....for information and necessary action.

FW a%V

ministtationRegi:
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + + + +

NOTIFICATION

No: abn of 2026/RG/LP Dated U__.04.2026

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Ms. Shagun
D/o Shri Pankaj Kumar
R/o H.No. 414-A, Bakshi Nagar Tehsil and District Jammu

Vide Notification No. 2642 of 2024/RG/LP Dated 24.10.2024 has been declared

as Absolute/Final.

By Order
2 i

[ujtaba(SydI ussain

"'WA"""'M"'"
N„ \\(KS3- Ga /RG/LP Dated3L.04.2026

Copy forwarded to the:-
1

2

3.

4

5.

6.

7.

Principal District and Sessions Judge, Jammu.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette

President, J&K High Court Bar Association, Jammu.
CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on
the official website

Incharge Library, High Court Wing Jammu/Srinagar for information and

also keeping record of the same.

Ms. Shagun, Advocate
. .....for information and necessary action.

;6
minlist'rationRegi'si
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + + + +

NOTIFICATION

No: qIn of 2026/RG/LP Dated ba- .04.2026

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Ms. Sheetal Devi

D/o Sanjay Kumar
R/o Neeli Nalla, P.o Barolla, Tehsil & District Udhampur

Vide Notification No. 2610 of 2024/RG/LP Dated 24.10.2024 has been declared

as Absolute/Final.

By Order

“W:4'"' WT”"
N„ \\\kb\ - CR /RG/LP Dated_ esR - .04.2026

Copy forwarded to the:-

1

2

3.

4
5.

6.

7.

Principal District and Sessions Judge, Udhampur.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette

President, District Bar Association, Udhampur.
CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on
the official website

Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Sheetal Devi, Advocate

. .....for information and necessary action.

BT 1%
Rl .dministration
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + + + +

NOTIFICATION

No: a\qq of 2026/RG/LP Dated Ka- .04.2026

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Siddhant Mantras
S/o Sh. Rameshwar Singh Mantras
R/o Krishna Nagar Maralia Miran Sahib,
Tehsil R.S Pura, District Jammu

Vide Notification No. 2647 of 2024/RG/LP Dated 24.10.2024 has been declared

as Absolute/Final

By Order

LW ny;i
(Syed\lujtaba'Hirssain)
RL e1b : Administration

m: /RG/tP Dated bn- .04.2026

Copy forwarded to the:.

1

2

3-

4

5.

6.

7.

Principal District and Sessions Judge, Jammu.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette

President, J&K High Court Bar Association, Jammu.
CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on
the official website

Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Siddhant Mantras, Advocate

. .....for information and necessary action.

U M\ Ad

Rl .dministration
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + + + +

NOTIFICATION

No: a\A\ of 2026/RG/LP Dated bl .04.2026

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Sidharath Verma
S/o Sham LaI
R/o Ward No. 65, Barnai, Tehsil and District Jammu

Vide Notification No. 2648 of 2024/RG/LP Dated 24.10.2024 has been declared

as Absolute/Final

By Order

(Syl iain)

"W\*""'W'”"
No: \\\ GT\-e\\\ /RG/LP D,t,d_ e,I. .04.2026

Copy forwarded to the:-

1

2

3.

4

5.

6.

7.

Principal District and Sessions Judge, Jammu.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette

President, J&K High Court Bar Association, Jammu.
CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on
the official website

Incharge Library, High Court Wing Jammu/Srinagar for information and

also keeping record of the same.
Mr. Sidharath Verma, Advocate

. .....for information and necessary action.

Re: ltionilfi
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

# # # # #

NOTIFICATION

No: \Sql of 2026/RG/LP Dated bn .04.2026

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Ms. Simran Sharma
D/o Subash Chander Sharma

R/o Ward No. 5, Village Harnota, Tehsil Ramkot District Kathua

Vide Notification No. 2649 of 2024/RG/LP Dated 24.10.2024 has been declared

as Absolute/Final.

By Order

,f)£"tTussa(Syl
Registrar Administration

UdPEL
No: mIL/RG/LP Dated_ b-1 .04.2026

Copy forwarded to the:-

1

2

3.

4
5.

6.

7.

Principal District and Sessions Judge, Kathua.

Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette
President, District Bar Association, Kathua

CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on
the official website

Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Simran Sharma, Advocate

. .....for information and necessary action.

a)(
RegjstFaT Administbation

fM
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + + + +

NOTIFICATION

No: Qq\ of 2026/RG/LP Dated bi- .04.2026

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Ms. Vanshika Bhargav
D/o Shri Bhola Ram

R/o Ward No. 13, Tehsil and District Rajouri

Vide Notification No. 2654 of 2024/RG/LP Dated 24.10.2024 has been declared

as Absolute/Final.

By Order

.*
F$q'pG

[ugsain)
Regi§tr4r Administration
Uv+@

No: N'LQLb/RG/LP Dated_ C)3- .04.2026

Copy forwarded to the:-

1

2

3.

4

5.

6.

7

Principal District and Sessions Judge, Rajouri.

Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette

President, District Bar Association, Rajouri.
CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on
the official website

Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

Ms. Vanshika Bhargav, Advocate
. .....for information and necessary action.

Hii
Registr3P:Admin
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + + + +

NOTIFICATION

No: a\\\\ of 2026/RG/LP Dated \n .04.2026

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Yougesh Kumar Pandey
S/o Subash Chander
R/o Village Mukhra Tehsil Phallian, District Jammu

Vide Notification No. 2657 of 2024/RG/LP Dated 24.10.2024 has been declared

as Absolute/Final.

By Order

q 1%
uitaba Hu'ssain(syd

“='@:W"''"#'"
N,; L/RC/n DatedXL.04.2026

Copy forwarded to the:-

1

2

3.

4

5.

6.

7.

Principal District and Sessions Judge, Jammu.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette

President, J&K High Court Bar Association, Jammu.
CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on
the official website

Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

Mr. Yougesh Kumar Pandey, Advocate
. .....for information and necessary action.

IIU
dminigtrhtion
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + + + +

NOTIFICATION

No: C\~\S of 2026/RG/LP Dated \i- .04.2026

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Akarshit Sharma
S/o Shri Vijay Sharma
R/o Village Bhatyari P/o Kanhal Tehsil Bishnah District Jammu

Vide Notification No. 3006 of 2024/RG/LP Dated 09.12.2024 has been declared

as Absolute/Final.

By Order

(Syl Iain)
Rl .dministration

No;\'nH4L _/RG/LP Dated_ cbn .04.2026

Copy forwarded to the:-
1

2
3

4
5.

6.

7

Principal District and Sessions Judge, Jammu.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette

President, J&K High Court Bar Association, Jammu.
CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on
the official website

Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Akarshit Sharma, Advocate

. .....for information and necessary action.

d Lon
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + + + +

NOTIFICATION

No: a\qh of 2026/RG/LP Dated esq .04.2026

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Ms. Dhanyata Kumar
D/o Rakesh Chander Kumar
R/o 45-A small plot Gandhi Nagar Tehsil and District Jammu

Vide Notification No. 3012 of 2024/RG/LP Dated 09.12.2024 has been declared

as Absolute/Final.

By Order

\\! faq
(Syed uitai)a 'Hussain
Regi ministration

N„ \\InH -)_\R /RG/LP D,t,d 63 .04.2026

Copy forwarded to the:-
1

2

3.

4

5.

6.

7.

Principal District and Sessions Judge, Jammu.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette

President, J&K High Court Bar Association, Jammu.
CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on
the official website

Incharge Library, High Court Wing Jammu/Srinagar for information and

also keeping record of the same.

Ms. Dhanyata Kumar, Advocate
. .....for information and necessary action.

a
LonmInIS
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + + + +

NOTIFICATION

No: $\\'a of 2026/RG/LP Dated bi .04.2026

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Ehtsham UI Haq
S/o Hussain Ahmed
R/o Takia Kalaban, Tehsil Mendhar, District Poonch

Vide Notification No. 3013 of 2024/RG/LP Dated 09.12.2024 has been declared

as Absolute/Final.

By Order

(Sy' lssain)itab.
ini

No: \\Iq\S - R ) . /RG/LP DatedU.04.2026

Copy forwarded to the:-

1

2

3.

4

5.

6.

7.

Principal District and Sessions Judge, Poonch.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

President, District Bar Association, Poonch
CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on
the official website

Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Ehtsham UI Haq, Advocate

. .....for information and necessary action.

min LonRegistt
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

# # # # #

NOTIFICATION

No: a\\$ of 2026/RG/LP Dated 63 .04.2026

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Gurbakshish Singh
S/o Shri Daljeet Singh
R/o Village Gulpur P.O Ajote Tehsil Havelli District Poonch

Vide Notification No. 3014 of 2024/RG/LP Dated 09.12.2024 has been declared

as Absolute/Final.

By Order

.JH5aq\u
ujtaba~Hdssain)

"'W"""'%r"
N,; \\\113 _\Kb ./RG/LP Dated. bl .04.2026

Copy forwarded to the:-
1

2

3.

4
5.

6.

7

Principal District and Sessions Judge, Poonch.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

President, District Bar Association, Poonch
CP(, e-Courts High Court of J&K and Ladakh, Jammu for uploading on
the official website

Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Gurbakshish Singh, Advocate

. .... .for information and necessary action.

IIiinl it: Lon
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

88 + + 8

NOTIFICATION

No: a\\q of 2026/RG/LP Dated b3 .04.2026

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Hem Raj
S/o Late Shri Amarnath
R/o H.No. 111, Main Road Preet Nagar Tehsil and District Jammu

Vide Notification No. 3016 of 2024/RG/LP Dated 09.12.2024 has been declared

as Absolute/Final.

By Order

,,„ Hissain)
Regis(rar\Administration

U'q@IS/

N„ \\RX\ .\qQ _/RG/LP Dated_ b3 _ .04.2026

Copy forwarded to the:-

1

2

3.

4
5.

6.

7.

Principal District and Sessions Judge, Jammu.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette

President, J&K High Court Bar Association, Jammu.
CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on
the official website

Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

Mr. Hem Raj, Advocate
. .....for information and necessary action.

Rl ltion
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HIGH (-'OURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

# # # # #

NOTIFICATION

No: aSb of 2026/RG/LP Dated bi .04.2026

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Keshav Verma

S/o Shri Rajesh Verma
R/o 138-G, Sector-1, Durga Nagar ( Roop Nagar) Tehsil and District Jammu

Vide Notification No. 3022 of 2024/RG/LP Dated 09.12.2024 has been declared

as Absolute/Final

By Order

qWl\x
(Syed Mujtaba Hussain)

IministrationRegt

No; \\\iq,\-S& /RG/LP Dated_ S] .04.2026

Copy forwarded to the:-
1

2

3.

4
5.

6.

7.

Principal District and Sessions Judge, Jammu.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette

President, J&K High Court Bar Association, Jammu.
CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on
the official website

Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Keshav Verma, Advocate

. .....for information and necessary action.

b aBc
FJ

"'=:©#"''W''"
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + + + +

NOTIFICATION

No: aS\ of 2026/RG/LP DatedN_.04.2026

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Madhav Bhushan
S/o Neiya Bhushan
R/o Ward Noi. 1, Ramnik Vihar Tehsil and District Kathua

Vide Notification No. 3025 of 2024/RG/LP Dated 09.12.2024 has been declared

as Absolute/Final.

By Order

(Syed

"WQ""'W”"
\\\n \'\-k\\ /RG/LP DafedAL 04.2026

Copy forwarded to the:-
1

2

3.

4

5.

6.

7

Principal District and Sessions Judge, Kathua.
Secretary, Bar Council of India, New Delhi
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette

President, District Bar Association, Kathua

CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on
the official website.

Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Madhav Bhushan, Advocate

. .....for information and necessary action.

WWi\x
Re: dmihistration
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + + + +

NOTIFICATION

No: asb of 2026/RG/LP Dated en- .04.2026

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Naveen Rahil
S/o Shri Yash Paul

R/o Dehrian Tehsil and District Rajouri

Vide Notification No. 2956 of 2024/RG/LP Dated 06.12.2024 has been declared

as Absolute/Final

By Order

1)(Sy„
Registrar ,Administration

-d\-A @k

No: XLl]S-.-U_/RG/LP Dated csa .04.2026

Copy forwarded to the:-

1

2

3.

4
5.

6.

7

Principal District and Sessions Judge, Rajouri.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette

President, District Bar Association, Rajouri.
CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on
the official website

Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Naveen Rahil, Advocate

. .....for information and necessary action.

KImin tion
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + + + +

NOTIFICATION

No: SS3 of 2026/RG/LP Dated tO .04.2026

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Ms. Pahul Preet Kour
D/o Shri Satinder PaI Singh
R/o Dutta House Workshop Morh Omara near Tata Motors,
Tehsil & District Udhampur

Vide Notification No. 2964 of 2024/RG/LP Dated 06.12.2024 has been declared

as Absolute/Final.

By Order

fILlfn)(Syed Mujtaba
Registrar Administration

- RF\ @
m; \}XRn3 - Bb /RG/LP D,t,d_ C=>]- .04.2026

Copy forwarded to the:-

1

2

3.

4
5.

6.

7

Principal District and Sessions Judge, Udhampur.

Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette

President, District Bar Association, Udhampur.
CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on
the official website

Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

Ms. Pahul Preet Kour, Advocate
. .....for information and necessary action.

Regi Lon
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

# # # # #

NOTIFICATION

No: aS\A of 2026/RG/LP Dated ba - .04.2026

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Ms. Riya Mahajan
D/o Shri Jagdish Raj
R/o H.No. 222, Bakshi Nagar Tehsil and District Jammu

Vide Notification No. 2972 of 2024/RG/LP Dated 06.12.2024 has been declared

as Absolute/Final.

By Order
D

lt% al~$
)(Syed ?Iujtaba usgarn

Regt Iministration

No: \\'\R\-$$ _/RG/LP Dated Rl .04.2026

Copy forwarded to the:-

1

2

3.

4
5.

6.

7.

Principal District and Sessions Judge, Jammu.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette
President, J&K High Court Bar Association, Jammu.
CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on
the official website

Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

Ms. Riya Mahajan, Advocate
. .....for information and necessary action.

Re: mi
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + + + +

NOTIFICATION

O, S' f of 2026/RG/LP Dated©_.04.2026

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Abdul Basit Shah
S/o Shabir Ahmad Shah
R/o Waniyar, Safa kadal, Tehsil Eidgah, District Srinagar

Vide Notification No. 2893 of 2025/RG/LP Dated 10.09.2025 has been declared

as Absolute/Final.

By Order

( S y e uj t a b a & \ s s a i n )
AdministrationRb cIL !

N„ lq qCIS-) g6&RG/LP Dated_ O C? ,04.2026

Copy forwarded to the:-

1

2

3.

Principal District and Sessions Judge, Srinagar.
Secretary, Bar Council of India, New Delhi.

Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

President1 J&K High Court Bar Association, Srinagar.
CPC e_Courts High Court of J&K and Ladakh, Jammu for uploadil'i g on
the official website.

In(.,harge Library, High Court Wing Jammu/Srinagar for informair Ja and
also keeping record of the same.
Mr. Abdul Basit Shah, Advocate

, . for information and necessarY action

4
5.

7.

aT;la){
kdrniriis+ratio aRegis1

S
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + + + +

NOTIFICATION

N„ &g& of 2026/RG/LP Dated o 'I .04.2026

Provisional admission as an Advocate, granted under ' the

Advocates Act, 1961 in favour of:

Ms. Aabida Ashiq
D/o Ashiq Hussin IVlalik
R/o Hayan Tehsil Trehgam District Kupwara

Vide Notification No. 3143 of 2025/RG/LP Dated 10.10.2025 has been declared

as Absolute/Final.

By Order
>6

tab;-I+us sain)
Administration

No: 1(oo3- \6 /RG/LP Dated Dq .04.2026

Copy

1

2

3.

forwarded to the:-

Principal District and Sessions Judge, Kupwara.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
President, District Bar Association, Kupwara.
cpc, e_courts High Court of J&K and Ladakh, Jammu for uploading on
the official website.

Incharge Library, High Court Wing Jammu/Srinagar for inforrnation and
also keeping record of the same.
Ms. Aabida Ashiq, Advocate

for information and necessary action.

4

5.

6.

7.

6
.dminist'raR
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

# # # # #

NOTIFICATION

No: g fI of 2026/RG/LP Dated og .04.2026

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Aamir Ahmad Sheikh
S/o Gh. Rasool Sheikh

R/o Surasyar Chadoora District Budgam

Vide Notification No. 796 of 2025/RG/LP Dated 12.03.2025 has been declared

as Absolute/Final.

By Order

(Syed W)a Hussain)
Administrati

No: lga 11– tg /RG/LP Dated 6? .04.2026

Copy forwarded to the:-
1

2

3.

4
5.

6.

7

Principal District and Sessions Judge, Budgam.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
President, District Bar Association, Budgam.
CPC e-courts High Court of J&K and Ladakh, Jammu for uploading on
the official website

Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Aamir Ahmad Sheikh, Advocate

. ..... for information and necessary action.

Regi ministra
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + + + +

NOTIFICATION

No: 8£o of 2026/RG/LP Dated aq .04.2026

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Asif Ahmad Dar
S/O Gh. Ahmad Dar
R/O Baliharen, Boni-chakal, Tehsil Pattan, District Baramulla

Vide Notification No. 73 of 2023/RG/LP Dated 10.02.2023 has been declared as

Absolute/Final.

By Order

(SyeX"Wb;iIus! n

N„ Igotc} -aG /RG/LP Dated c)q .04.2026

Copy forwarded to the:-

1

2

3.

4
5.

6.

7.

Principal District and Sessions Judge, Baramulla.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
President, District Bar Association, Baramulla.
cpc, e_courts High Court of J&K and Ladakh, Jammu for uploading on
the official website

Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Asif Ahmad Dar, Advocate

for information and necessary action.

R,gjl,%mliJ
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + + + +

NOTIFICATION

No: . gZ / of 2026/RG/LP Dated o 't .04.2026

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Abdul Hanan Lone
S/O Mohammad Sultan Lone
R/O Darpora Lolab Poranigama,Tehsil Sogam Distirct Kupwara

Vide Notification No. 1832 of 2023/RG/LP Dated 06.09.2023 has been declared

as Absolute/Final.

By Order

r,vr %
)ussainBaba(syd

RegisIvr Administration

N,; lgc,at-3q /RG/LP D,t,d Oct .04.2026

Copy forwarded to the:-

1

2
3.

4

5.

6.

7.

Principal District and Sessions Judge, Kupwara.
Secretary, Bar Council of India, New Delhi.

Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
President, District Bar Association, Kupwara.
cpc e_courts High Court of J&K and Ladakh, Jammu for uploading on
the official website

Incharge Library, High Court Wing Jammu/Srinagar for informaticl" and
also keeping record of the same.
Mr. Abdul Hanan Lone, Advocate

for information and necessary action.
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + + + +

NOTIFICATION

No: g 62 of 2026/RG/LP Dated ' q .04.2026

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Ms. Aashia Maryam Jaan
D/O Abdul Rashid Mir
R/O Hayihama Bungam, Tehsil& Distt. Kupwara

Vide Notification No. 774 Dated 19.09.2019 has been declared as Absolute/Final.

By Order

1%
tabd Hussain)

Re! inis

N,.. I (OB< -?? _/RG/LP O ? .04.2026Dated

Copy

1

2
3.

forwarded to the:-

Principal District and Sessions Judge, Kupwara.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
President, District Bar Association, Kupwara.

CPC e_Courts High Court of J&K and Ladakh, Jammu for uploading on
the official website.

Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Aashia Maryam Jaan, Advocate

for information and necessary action-

4

5.

6.

7.

Reg
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + + + +

NOTIFICATION

No: & Cg of 2026/RG/LP Dated 67 .04.2026

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Asif Shair Ali
S/O Ali Mohd Parry
R/O Yan, Tehsil Kunzer District Baramulla

Vide Notification No. 2288 of 2025/RG/LP Dated 19.07.2025 has been declared

as Absolute/Final.

By Order

m.. \ { oLI 3 '’ Cc) /RG/LP Dated o9 .04.2026

Copy forwarded to the:-

Principal District and Sessions Judge, Baramulla.
2 Secretary, Bar Council of India, New Delhi.

Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

3.

4 President, District Bar Association, Baramulla.

(,'./pc e_courts High Court of J&K and Ladakh, Jammu for uploading on5.

the official website

Incharge Library, High Court Wing Jammu/Srinagar for informatic’'1 and

also keeping record of the same.

6.

7. Mr. Asif Shair Ali, Advocate
for information and necessary action.

a
Admini£tr;tion
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + + + +

NOTIFICATION

,., &eq of 2026/RG/LP Dated 6 ? .04.2026

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Ms. Athar Nisar
D/o Nisar Ahmad Lone

R/o Shah- Pora Payeen (Achoora) Tehsil Gurez, District Bandipora

Vide Notification No. 2902 of 2025/RG/LP Dated 10.09.2025 has been declared

as Absolute/Final.

By Order

(Sye
.dministrationRL eI :

No: t(Ortr 58 /RG/LP Dated 0 g .04.2026

Copy forwarded to the:-

1

2
3.

Principal District and Sessions Judge, Bandipora.
Secretary, Bar Council of India, New Delhi

Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
President, District Bar Association, Bandipora.
cpc e_courts High Court of J&K and Ladakh, Jammu for uploading on
the official website.

lncharge Ubraryf High Court Wing Jammu/Srinagar for information and

also keeping record of the same.
Ms. Athar Nisar, Advocate

. .for information and necessarY action'

4

5.

6.

7.

g
%@ %Rtl-lstar AdmiReg
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + + + +

NOTIFICATION

No: 8 G< of 2026/RG/LP D,t,d o 7.04.2026

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Abdul Faik Najar
S/O Shabir Ahmad Najar
R/O Wangan Pora Eidgah, Tehsil Eidgah, District Srinagar

Vide Notification No. 1840 of 2023/RG/LP Dated 06.09.202 has been declared as

Absolute/Final.

By Order

F6aba du Aain)(Syed
,dministrationRegi:

N., I <c, gl / eC /RG/LP Dated o7 .04.2026

Copy forwarded to the:-

Principal District and Sessions Judge, Srlnagar'
2 Secretary, Bar Council of India, New Delhi.

Manager1 Government Press1 Jammu for publication in the next iSSUe of
Government Gazette.
President, J&K High Court Bar Association, Srinagar. _

iFa-e:diiiS Hi;h Court of J&K and Ladakh1 Jammu for uploading on

3.

4

5.

t:EhTE:aBb:a:lehigh Court Wing Jammu/Srinagar for information and

also keeping record of the same'
Mr. Abdul Faik Najar, Advocate

for information and necessarY action-

6.

e%qq 32
LonRed
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + + + +

NOTIFICATION

No: & d d of 2026/RG/LP Dated 6 ? .04.2026

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Ayaz Ul Mushtaq Bhat
S/O Mushtaq Ahmad Bhat
WO Bagoo Rampora, Tehsil Tullmulla, District Ganderbal

Vide Notification No. 999 of 2023/RG/LP Dated 01.06.2023 has been declared as

Absolute/Final.

By Order

iab£ itu:si(Syl
Administration

No: 1 (6 ea-tH /RG/LP Dated 09 .04.2026

Copy

1

2

3.

forwarded to the:-

Principal District and Sessions Judgel Ganderbal.
Secretary1 Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
President, District Bar Association, Ganderbal.
CPC, e_Courts High Court of J&K and Ladakhl Jammu for up:ioading on
the official website. . ,

ii;hLrge Library1 High Court Wing Jammu/Srinagar for infornlation and
also keeping record of the same.

Mr. Ayaz Ul Mushtaq Bhat, Advocate
i .....for information and necessarY actlon'

4

5.

6.

7.

X
-Admini£trHtion
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + + + +

NOTIFICATION

N„ .& G? of 2026/RG/LP Dated 67 .04.2026

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Aamir Ahmad
S/O Parvaiz Ahmad
IUO Serch Chowdary Bagh, Tehsil & District Ganderbal

Vide Notification No. 61 of 2023/RG/LP Dated 10.02.2023 has been declared as

Absolute/Final.

By Order
Lg

lb: ssain
Administration

(Syed

No: / fo ?- f/82 /RG/LP Dated O ? .04.2026

Copy

1

2

3.

forwarded to the:-

Principal District and Sessions Judge, Ganderbal
Secretary1 Bar Council of India, New Delhi.
Manager1 Government Press1 Jammu for publication in the next issue of
Government Gazette.
President, District Bar Association, Ganderbal.
cpc e_courts High Court of J&K and Ladakh, Jammu for uploading on
the official website-

lncharge Library1 High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Aamir Ahmad, Advocate

for information and necessarY achon-

4

5.

6.

7.
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + + + +

NOTIFICATION

No: & C & of 2026/RG/LP Dated a 7.04.2026

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Ms. Aafia Hassan
D/O Gh. Hassan Bhat
R/o Krangsoo Tehsil MaHan, Distrcit Anantnag

Vide Notification No. 2896 of 2025/RG/LP Dated 10.09.2025 has been declared

as Absolute/Final.

By Order
)4

(Syed ussa
trar Adminis

No.- 1 <6 & 3- RO /RG/LP Dated 07 .04.2026

Copy forwarded to the:-

1

2

3.

4
5.

6.

7.

Principal District and Sessions Judge, Anantnag.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
President. District Bar Association, Anantnag -
cpc e_(’"fourts High Court of J&K and Ladakh, Jammu for uploading on
the official website.

lncharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same-

Ms. Aafia Hassan, Advocate
for information and necessarY action.

7Adminis+£ation
/
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + + + +

NOTIFICATION

No: g 6 q of 2026/RG/LP Dated of .04.2026

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Ms. Anjuman Ali
D/O Ali Mohammad Khan
IUO („anowpora Balapora, Tehsil Keegam, District Shopian

Vide Notification No. 2023 of 2025/RG/LP Dated 17.06.2025 has been declared

as Absolute/Final.

By Order

(Sye\JMtai;a\IiJssain)
AdminisRegt

No: 1(Dq i'-qe /RG/LP O? ,04.2026Dated

Copy

1

2

3.

forwarded to the: -

Principal District and Sessions Judge, Shopian.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
President. District Bar Association, Shopian'

(../Pcr e_courts High Court of J&K and Ladakh, Jammu for uploading on
the official website.

in;harb-e:-Ub-rary1 High Court Wing Jammu/Srinagar for inforlnation and
also keeping record of the same.

Ms. Anjuman Ali, Advocate
I . ..for information and necessarY actlon'

4

5.

6.

7.

Mb'//%
miniil?ration
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + + + +

NOTIFICATION

No: 870 of 2026/RG/LP Dated 67 .04.2026

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Asif Ali Rather
S/o Ali Mohd Rather
R/o Sultanpora Tehsil Pattan District Baramulla

Vide Notification No. 3137 of 2025/RG/LP Dated 09.10.2025 has been declared

as Absolute/Final.

By Order

(Syed
Rl Adminis

No, /(677- loG /RG/LP Dated O? .04.2026

Copy forwarded to the:-

Principal District and Sessions Judge, Baramulla.
Secretary, Bar Council of India, New Delhi.
Manager1 Government Presst Jammu for publication in the next issue of
Government Gazette.
President, District Bar Associationl Baramulla-

CPC e_Courts High Court of J&K and Ladakh, Jammu for uploading on
the official website.

incharge UbraW1 High Court Wing Jammu/Srinagar for infor;nation and
also keeping record of the same.

6.

7. Mr. Asif Ali Rather, Advocate
for information and necessarY action'

ami;1SIr;han
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + + + +

NOTIFICATION

N„ 8 71 of 2026/RG/LP Dated of .04.2026

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Ms. Bazilla Miraj
D/O Miraj Ud Din
R/O Rehmat Nagar Moominabad Near Amandeep Hospital,
Tehsil Central Shalteng, District Srinagar

Vide Notification No. 2297 of 2025/RG/LP Dated 19.07.2025 has been declared

as Absolute/Final.

By Order B

Laa OII%;

[ujtaba arlss'ain)(Syed
AdministrationRegi

N,.. 1( ID? - /?/RG/LP Dated 6? .04.2026

Copy

1

2
3.

forwarded to the:-

Principal District and Sessions Judge, Srinagar.
Secretary1 Bar Council of India, New Delhi.
Manager1 Government PreSs1 Jammu for publication in the next issue of
Government Gazette.
President, J&K High Court Bar Association, Srlnagar-
cp(./ e_courts High Court of J&K and Ladakh, Jammu for uploading on
the official website.

In(.,harge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Bazilla Miraj, Advocate

for information and necessarY action'

4

5.

6.

7

d Lon
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + + + +

NOTIFICATION

No: 842 of 2026/RG/LP Dated b? .04.2026

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Ms. Beenish Lateef
D/O Abdul Lateef Wani
R/o Kadi Kadal Jamia Masjid, Tehsil Khanyar, District Srinagar

Vide Notification No. 2027 of 2025/RG/LP Dated 17.06.2025 has been declared

as Absolute/Final.

By Order

(Syl n
.dRl

N,; 1( 11 f -22 /RG/LP Dated 07 .04.2026

Copy forwarded to the:-

1

2
3.

4

5.

6.

7.

Principal District and Sessions Judge, Srinagar.
Secretary, Bar Council of India, New Delhi.
Manager1 Government Press, Jammu for publication in the next issue of
Government Gazette.

President, J&K High Court Bar Association, Srinagar.
CPC e_Courts High Court of J&K and Ladakh, Jammu for uploading on
the official website

Incharge Library, High Court Wing Jammu/Srinagar for informatior1 and
also keeping record of the same.
Ms. Beenish Lateef, Advocate

.for information and necessary action.
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + + + +

NOTIFICATION

No: 873 of 2026/RG/LP Dated 69 .04.2026

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Ms. Bazila Rasheed
D/o Abdul Rasheed Shair
IUo Janglat Mandi Khawaja Mir Ali Mohalla Tehsil &district Anantnag

Vide Notification No. 3042 of 2024/R(J/LP Dated 13.12.2024 has been declared

as Absolute/Final.

By Order

,,„qh
,dministrationRL eL I

m; 1 ft 22 -36 /RG/LP Dated 6? .04.2026

Copy
1

2

3.

forwarded to the:-

Principal District and Sessions Judge, Anantnag.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
President, District Bar Associationl Anantnag-

cpc e_courts High Court of J&K and Ladakh, Jammu for uploading on
the official website.

lncharge LibraW1 High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Bazila Rasheed, Advocate

. .for information and necessarY action'

4
5.

6.

7.

R,;i©Admi
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + + + +

NOTIFICATION

No: & ?q ,f 2026/RG/LP Dated o 9 .04.2026

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Ms. Darakshan Nisar
D/o Nisar Ahmad Khan
R/o Sarai Payeen, Amira Kadal, Tehsil Srinagar (South) & District Srinagar

Vide Notification No. 2903 of 2025/RG/LP Dated 10.09.2025 has been declared

as Absolute/Final.

By Order

$1%
)

ssain
Rl trar Administration

N,; rf 13 jr 38 /RG/LP Dated 6? .04.2026

Copy forwarded to the:-

1

2

3.

4
5.

6.

7.

Principal District and Sessions Judge, Srinagar.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

President, J&K High Court Bar Association, Srinagar.
CPC e_Courts High Court of J&K and Ladakh, Jammu for uploading on
the official website

Inc,harge Library1 High Court Wing Jammu/Srinagar for information and

also keeping record of the same.
Ms. Darakshan Nisar, Advocate

for information and necessary action.

>6
idm' Ion
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + + + +

NOTIFICATION

No: & 7< of 2026/RG/LP Dated o 7 .04.2026

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Faizan Jan
S/O Rashid Ahmad Jan
R/O Botshah Mohalla Green Lane LaI Bazar,

Tehsil, Eidgah, District Srinagar

Vide Notification No. 2307 of 2025/RG/LP Dated 19.07.2025 has been declared

as Absolute/Final.

By Order
>6

ltab:(Syed' LSsain

istrar AdministrationRl

No.- / g/13 ?'- PC /RG/LP Dated 07 .04.2026

Copy forwarded to the:-

Principal District and Sessions Judge, Srinagar.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of3.

Government Gazette.
Presidentt J&K High Court Bar Association, Srinagar.
cpc e_courts High Court of J&K and Ladakh, Jammu for uploading on

4
5.

the official website.
incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same-
Mr. Faizan Jan, Advocate

for information and necessarY action-

6.

7.

G
ami ii:+rayion
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + + + +

NOTIFICATION

No: BIG ,f 2026/RG/LP Dated o? .04.2026

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Faizan Farooq
S/o Shri Farooq Ahmad Wani
Wo Audsoo, Achabal, Tehsil & District Anantnag

Vide Notification No. 1322 of 2025/RG/LP Dated 09.04.2025 has been declared

as Absolute/Final.

By Order

(Syed'mabac’fillsJaiO
trar Administration

N., I ( )qa -gq /RG/LP
a 04.2026Dated

Copy

1

2

3.

forwarded to the:-

Principal District and Sessions Judge, Anantnag.
Secretary1 Bar Council of India, New Delhi.
Manager, Government Press1 Jammu for publication in the next issue of
Government Gazette.
President, District Bar Associationl Anantnag-

(-/pc e_courts High Court of J&K and Ladakh, Jammu for uploading on
the official website.

ln<..,harge Library1 High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Faizan Farooq, Advocate

for information and necessarY action-

4

5.

6.

7.

RegiqU
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + + + +

NOTIFICATION

No: g ?? of 2026/RG/LP Dated & q .04.2026

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Ms. Farishta Naqshbandi
D/O Shahnawaz Naqshbandi
IUO Sir Syed Avenue Perrbagh Humhama Near Bridge,
Tehsil & District Budgam

Vide Notification No. 2305 of 2025/RG/LP Dated 19.07.2025 has been declared

as Absolute/Final.

By Order W
(Syed

g rl
r)

ljtab-a
rtf%
ussain

Registrar Administration

No: If/ g(-ez /RG/LP Dated a ? .04.2026

Copy

1

2

3.

forwarded to the:-

Principal District and Sessions Judge, Budgam.
Se(,.,retary, Bar Council of India, New Delhi. p

Manager1 Government Press I Jammu for publication in the next issue of
Government Gazette.
President, District Bar Association, Budgam.
cpc e_courts High Court of J&K and Ladakh, Jammu for uploading on
the official website. . . ,

In;harge UbrarYl High Court Wing Jammu6rinagar for information and
also keeping record of the sarne'
Ms. Farishta Naqshbandi9 Advocate

for information and necessarY actlon-

4
5.

6.

7.

ani:K
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + + + +

NOTIFICATION

No: &g g of 2026/RG/LP Dated of .04.2026

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Faheem Ferdous
S/O Fersous Atta Mohammad
R/O Bemina HIG Colony Lane No.5, Tehsil & District Srinagar

Vide Notification No. 875 of 2024/RG/LP Dated 30.05.2024 has been declared as

Absolute/Final.

By Order

(Syed Ma'+f£ss£in)
.dministrationRe:

N„ l£ IEg -go /RG/LP
eqDated - r .04.2026

Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar.
2. Secretary, Bar Council of India, New Delhi
3. Manager1 Government PreSS, Jammu for publication in the next issue of

Government Gazette.

President, J&K High Court Bar Association, Srinagar.
(,'/pc e_courts High Court of J&K and Ladakh, Jammu for uploading on
the official website

incharge UbraW1 High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Faheem Ferdous, Advocate

for information and necessarY action-

4
5.

6.

7.
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + + + +

NOTIFICATION

No: 8 :tq of 2026/RG/LP Dated o? .04.2026

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Ms. Gazanfar
D/O Farooq Ahmad Shah
R/O Gangbugh, Lolab Tehsil Sogam Lolab, District Kupwara

Vide Notification No. 2308 of 2025/RG/LP Dated 19.07.2025 has been declared

as Absolute/Final.

By Order
y(,,,..W:ussain)

rar Administration

N„ I fIat- Ie /RG/LP Dated 0 g .04.2026

Copy forwarded to the:-

1. Principal District and Sessions Judge, Kupwara.
2. Secretary, Bar Council of India, New Delhi
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
President, District Bar Association, Kupwara.
c,PG e_courts High Court of J&K and Ladakh, Jammu for uploading on
the official website.

Incharge Library, High Court Wing Jammu/Srinagar for information and

also keeping record of the same.
Ms. Gazanfar, Advocate

for information and necessary action-

4

5.

6.

7.

/

ist in Administration
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + + + +

NOTIFICATION

No: g eo ,f 2026/RG/LP Dated 89 .04.2026

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Ms. Humeera Salam
D/O Abdul Salam Khan
R/O Kanimazar, Nawa Kadal, Srinagar

Vide Notification No. 824 Dated 16.08.2017 has been declared as Absolute/Final.

By Order

(Sye

“T'“"“""“-
No: tft aI - 8 C /RG/LP Dated Og .04.2026

Copy forwarded to the:-

1

2

3.

4

5.

6.

7.

Principal District and Sessions Judge, Srinagar.

Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

President1 J&K High Court Bar Association, Srinagar.
(..,PC e_C„ourts High Court of J&K and Ladakh, Jammu for uploading on
the official website

Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Humeera Salam, Advocate

for information and necessary action.
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + + + +

NOTIFICATION

No: gr 1 ,f 2026/RG/LP Dated oO .04.2026

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Ms. Hazifa Rafiq
D/o Mohd Rafiq Khan
R/o K,humani Chowk Bemina Hyderia colony Sector-10 Tehsil & District

Budgam

Vide Notification No. 812 of 2025/RG/LP Dated 12.03.2025 has been declared as

Absolute/Final.

By Order
\W

nab:(Syel ussain
.dministrationRegistt

I { / gt-9 LI /RG/LP D,t,d &? .04.2026

Copy forwarded to the:-

1 Principal District and Sessions Judge, Budgam.

Secretary, Bar Council of India, New Delhi.
ianage£ Government PreSs1 Jammu for publication in the next issue of
Government Gazette.
President, District Bar Association, Budgam-

c/pc e_c/ourts High Court of J&K and Ladakh, Jammu for uploading on

2

3.

4
5.

the official website. . .

incharge Library, High Court Wing Jammu/Srinagar for information and6.
also keeping record of the same.

Ms. Hazifa Rafiq, Advocate
for inf8rmation and necessary action-

Regjltra m
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + + + +

NOTIFICATION

No: g 82 ,f 2026/RG/LP Dated o7 .04.2026

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Ms. Ishrat Nabi
D/O Ghulam Nabi Mir
IUo Aishmuqam Maday Mohalla Tehsil Pahalgam District Anantnag

Vide Notification No. 2268 of 2023/RG/LP Dated 30.09.2023 has been declared

as Absolute/Final.

By Order

KwdA.*..Qajtaba Hussain)
IministrationRL eIL :

tfl ?£d'2 a? ,04,2026Dated

Copy forwarded to the:-

Principal District and Sessions Judge, Anantnag'
Secretary1 Bar Council of India, New Delhi.

Jammu for publication in the next issue of
2

3. Manager, Government Press
Government Gazette.
President. District Bar Associationl Anantnag '
b-J8--e_Cguds High Court of J&K and Ladakh1 Jammu for uploading on

the official website.

In;harge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Ishrat Nabi, Advocate

for information and necessarY actlon'

4.

5.

6.
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + + + +

NOTIFICATION

No: 8 dB of 2026/RG/LP D,t,d 87 .04.2026

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Ms. Iqra Ali
D/O Ali Mohammad Dar
R/O Pohrupeth Peer Khan Abad Tehsil Langate, District Kupwara

Vide Notification No. 2667 of 2025/RG/LP Dated 22.08.2025 has been declared

as Absolute/Final.

By Order
a%
'Hlrssain)(Syel uita

itrar AdministrationRl

N„ i <ae,3 / lb /RG/LP D,t,d O ? .04.2026

Copy forwarded to the:-

1

2
3.

4

5.

6.

7.

Principal District and Sessions Judge, Kupwara.

Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
President, District Bar Association, Kupwara.

cpc e-courts High Court of J&K and Ladakh, Jammu for uploading on
the official website

Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

Ms. Iqra Ali, Advocate
-. .....for information and necessary action -

ration
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + + + +

NOTIFICATION

No: 8 gt/ of 2026/RG/LP Dated 6? .04.2026

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Irfan Ahmad Dar
S/o Mohd Yousuf Dar
Wo Soznipora Tehsil Khansahib District Budgam

Vide Notification No. 814 of 2025/RG/LP Dated 12.03.2025 has been declared as

Absolute/Final.

By Order
rg11%I

e

Iba Hissain)(Syed
trar AdministrationRl

No: {<''2 II - if /RG/LP
OgDated w 1 .04.2026

Copy

1

2

3.

forwarded to the:-

Principal District and Sessions Judge, Budgam.
Sec.retary1 Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
President, District Bar Association, Budgam-
cpc e_courts High Court of J&K and Ladakh, Jammu for uploading on
the official website.

incharJe– UbraW, High Court Wing Jammu/Srinagar for information and
also keeping record of the same-
Mr. Irfan Ahmad Dar, Advocate

for information and necessarY actlon.

4

5.

6.

7.

Z C

'-AdminlD
LonRl
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + + + +

NOTIFICATION

No: e ff of 2026/RG/LP Dated 6? .04.2026

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Ishfaq Yaseen
S/O Mohammad Yaseen Bhat
R/O Manzgam Brein Tehsil Khanyar District Srinagar

Vide Notification No. 2835 of 2023/RG/LP Dated 27.12.2023 has been declared

as Absolute/Final.

By Order

Registrar Administration

&
No: t ( a tR f 2G /RG/LP Dated o g .04.2026

Copy

1

2

3.

forwarded to the:-

Principal District and Sessions Judge, Srinagar.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

President, J&K High Court Bar Associationl Srinagar'
CPC e_Courts High Court of J&K and Ladakh, Jammu for uploading on
the official website

Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

Mr. Ishfaq Yaseen, Advocate
for information and necessary action.

4

5.

6.

7.

%C:Regt
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + + + +

NOTIFICATION

No: P &r of 2026/RG/LP Dated al .04.2026
/

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Ms. Ifra Jan
D/O Showkat Ali
R/O H.No.11, Chinar Colony, Chandpora Harwan-Shalimar Road,
Tehsil Nishat, District Srinagar.

Vide Notification No. 126 of 2023/RG/LP Dated IO'02'2023 has been declared as

Absolute/Final.

By Order
BTye

(Syed $iiljtaba Hussain)
Registrar Administration

VP

N., T( 227 -31f/RG/LP Dated o '7 .04.2026

Copy forwarded to the:-

Principal District and Sessions Judge, Srinagar'

Seacnr:ja:: I (E : : :: :lit o: : : :: I J:FTIT1: efo : • P u b I i c a t i o n i n the nea issue of

Government Gazette.

:::i del::b : 3 : : : : : :::: :fa : iF : : La t [oanJ askrjT aJgaT= 1nn u fo r u P I o ad ing on

t : : ho!:gc:a 1 Lyb: : :1) ie ;b] i g h 1: 0 U n W i n g J a m nn U / S r in agar for in for maHon and

also keeping record of the same-

Ms' Hra Jl:3 :::=;on and necessary action.

1

2

3.

4
5.

6.

7.

W rawBa
B

'dtionAdminisl
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + + + +

NOTIFICATION

No: 88+ of 2026/RG/LP Dated a q .04.2026

Provisional admission as ah Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Irfan Ahmad Bhat
S/O Ab. Hamid Bhat
R/o Hathbura, Tehsil Tunmulla, District Ganderbal

Vide Notification No. 123 of 2023/RG/LP Dated IO'02'2023 Ms been declared as

Absolute/Final.

By Order
M-\\%

(Syed I@ujtaba Hussain)
lr AdministrationRl

1 <2 3{’/ ttA/RG/LP D,t,d D? .04.2026

Copy

1

2

3.

forwarded to the:-

Principal District and Sessions Judge, Ganderbal'

Seal:£ae=( 1 (E :: £ : :Felt 0: : = 3: 1 J:SIn1: ef0 : • P U b I i C a t i O n i n t h e ned iSsue of

Government Gazette.

[Egi de:::a IIst r E!gEa :/C : :0 :F : :2 1:11:: dLe:: : E h I J a 1T1 1mu for uploading on

t : : hO::::a 1 Lyb: : : Ie ;H i g h 1G 0 U R W i n g J a 1nn 1m U / 11Sr in agar for in for maHon and

also keeping record of the same.
Mr. Irfan Ahmad Bhat, Advocate

. _....for information and necessarY actlon-

4

5.

6.

7.
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + + + +

NOTIFICATION

No: egg of 2026/RG/LP Dated 07 .04.2026

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Ms. Iqra Lateef
D/O Mohammad Lateef
nO Gorsi MohaUah, Burihalan Haripora, Tehsil & District Shopian

Vide Notification No. 3943 of 2025/R(J/LP Dated 31.12.2025 has been declared

as Absolute/Final.

By Order
M\

(Syed N'lil}taba Hussa
tI.ar Administration

1.<2q3/ go /RG/LP BR ,04.2026Dated

Copy

1

2.

3.

forwarded to the:-

Principal District and Sessions Judge, Shoplan'

SeaT:ba:: I (E == = : :Felt 0: J = == 1 J:FTIT1: e:0 : • P U b I i C a t i O n i n t h e nea issue of
Government Gazette.

[F:1i del:i :ISt r E:gEa :Jr: : :0 :ja : :! a n :P rand ;a k h I J a nn 1m U for uploading on

t : : hO!:bc:a 1 Lyb: a :) Ie I+ i g h (/ 0 U n \/\/ i n g J a 1m 1m U / Sr in agar for inform ati on and
also keeping record of the same-

Ms e Iqra Lateef9 Advocate a:

--– –for information and necessary action.

4
5.

6.

7
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + + + +

NOTIFICATION

No: 8 gq of 2026/RG/LP Dated 6g .04.2026

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Kamal Jeet Singh
S/O S. Manjeet Singh
R/o Dharamgund Tral Tehsil Aripal District Pulwama

Vide Notification No. 3055 of 2024/R(J/LP Dated 13.12.2024 has been declared

as Absolute/Final.

By Order
>6

(Syed hl©baHustsaitn)
Registrar Administration

N., I (?( I - (g /RG/LP Dated 07 .04.2026

Copy

1

2

3.

forwarded to the:-

Principal District and Sessions Judgel Pulwama'
Sec,retary1 Bar Council of India, New Delhi. . E

;;S;ge: Government Press, Jammu for publication in the next issue of
Government Gazette.

[[F:i de::i ::SSt r E :gEa :/C : :0 :F : :! : : dW : =nda£ k h I J a nn 1m U for uploading on

t::hT::aEb7a:;FLigh coun Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Kamal Jeet Singh, Advocate

for information and necessarY actlon'

4

5.

6.

7.
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + + + +

NOTIFICATION

No: ( go of 2026/RG/LP Dated o7 .04.2026

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Ms. Khushboo Zahoor Mir
D/o Zahoor Ahmad Mir
R/o Kraltang, Tehsil Sopore, District Baramulla

Vide Notification No. 23 19 of 2024/RG/LP Dated 11.09.2024 has been declared

as Absolute/Final.

By Order
>6

lba Huss;in)(Syed U

“=T“"-““”"
DR .04.2026

No: \(2(q - GC /RG/LP Dated

Copy forwarded to the:-

1 Principal District and Sessions Judge, Baramulla'

Seac::bae:( I E = = £ : Felt Oi ! :1 : :: 1 J:FTIT1: ef0 : • P U b I i C a t i O n i n t h e nea issue of
Government Gazette

;Egi de::i IIst r E:gja y: : :o :F : :; E : : Iraud :i h I J a nn 1nn u fo r uploading on

2.
3.

4

5,

t : : ho!:bc:a 1 Lyb: a : ie ;1 i g h (/ o u N \/\/ i n g J a nn r1r\ u / Sr in agar for information and

also keeping record of the same-
6,

Ms' khT!!:haIrJi:nA:X:cnaeEessary acHon'

;niniitr#tion
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + + + +

NOTIFICATION

No: 89 ) of 2026/RG/LP Dated a? .04.2026

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Ms. Muntazir Reyaz
D/O Reyaz Ahmad Bhat
IUO Sundoo, Tehsil & District Anantnag

Vide Notification No. 2044 of 2025/RG/LP Dated 18.06.2025 has been declared

as Absolute/Final.

By Order
i£ qI,'a

aba Hrissain)-uj(Syed
AdministrationRl

N„ 1 <2 Ca -Iq /RG/LP Dated o7 .04.2026

Copy forwarded to the:-

Principal District and Sessions Judgel Anantnag'
Set.,retary1 Bar COUnCil of India, New Delhi.
Manager1 Government Press1 Jammu for publication in the next issue of
Government Gazette.
President, District Bar Association, Anantnag .
bid-e:iaiN: High Court of J&K and Ladakh, Jammu for uploading on
the official website. _ . . ,

lncharge LibrarY, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Muntazir Reyaz, Advocate

for information and necessary action.
7.
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + + + +

NOTIFICATION

No: 8 72 of 2026/RG/LP Dated 67 .04.2026

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Mohd Younus Ganie
S/o Abdul Rashid Ganie
R/o Zewan Tehsil Pantha Chowk District Srinagar

Vide Notification No. 15 of 2025/RG/LP Dated 08.01.2025 has been declared as

Absolute/Final.

By Order

att
itaba Hu'ssai(Syl

:rar AdminRl

N., 1<2;tg - ga/RG/LP D,t,d of .04.2026

Copy forwarded to the:-

Principal District and Sessions Judgel Srinagar'
Set..,retary1 Bar Council of India, New Delhi. . r

;£nager’I Government Press1 Jammu for pUblication in the next issue of

1

2

3

Government Gazette.
President, District Bar Association, Srinagar' _

Lpc,f e_courts High Court of J&K and Ladakh, Jammu for uploading on
the official website. _ . . .. __,

iH:R;;:':-LLrar;-high Court Wing Jammu/Srinagar for information and6,

also keeping record of the same.

7. Mr. Mohd younus (,allie, Advocate
for information and necessarY actlon'

'>6
'aminitri'tion
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + + + +

NOTIFICATION

No: Egg of 2026/RG/LP Dated 6 g .04.2026

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Mohammad Navaid Khan
S/O Bashir Ahmad Khan
IUO Dever Anderbug Lolab Tehsil Sogam District Kupwara

Vide Notification No. 2567 of 2024/RG/LP Dated 23.10.2024 has been declared

as Absolute/Final.

By Order

F-tvI
ssalll(Sy,d'Ml$taba -H

,r AdministrationRl

N., t(2 <gZ' ?o /RG/LP Dated 6? .04.2026

Copy

1

2

3.

forwarded to the:-

Principal District and Sessions Judgel Kupwara.
Se(.,retary1 Bar Council of India, New Delhi.
Managert Government Press, Jammu for publication in the next iSSUe of
Government Gazette.
President. District Bar Association, Kupwara-
cpc e_courts High Court of J&K and Ladakh, Jammu for uploading on
the official website. _ . . .

ii:t:rae Ubrary1 High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
M.r. Mohammad Navaid Khan, Advocate

. .for information and necessarY actlon'

4

5.

6.

7.
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + + + +

NOTIFICATION

No: 899 of 2026/RG/LP Dated 67 .04.2026

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Mamoon ul Hassan Jeelani
S/o Asif Hussain Jeelani
IUo Brakpora Tehsil & District Anantnag

Vide Notification No. 3059 of 2024/RG/LP Dated 13.12.2024 has been declared

as Absolute/Final.

By Order

Gtaba H£ssain)(Syed
AdministrationRl

\{ } II f 98 /RG/LP 67 .04.2026Dated

Copy

1

2

3.

forwarded to the:-

Principal District and Sessions Judgel Anantnag'
Secretary, Bar Council of India, New Delhi. . x

Manager1 Government Press1 Jammu for publication in the next issue of
Government Gazette.
President, District Bar Association, Anantnag-
iii -e:_C£uds High Court of J&K and Ladakh, Jammu for uploading on

t : : hO!:bc:a 1 LY; a :; Ie h i g h 1: 0 U N W i n g J a m nn U / 11SIrina gar for in for maHon and

also keeping record of the same'
Mr. Mamoon ul Hassan Jeelani, Advocate

for information and necessarY action-

4
5.

6.

7.
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + + + +

NOTIFICATION

No: 8 gf of 2026/RG/LP Dated o7 .04.2026

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Mudasir Ali Ashwar
S/O Ali Mohd Ashwar
nO Thajiwara, Tehsil Bihbehara, District Anantnag

Vide Notification No. 1095 of 2023/RG/LP Dated 02.06.2023 has been declared

as Absolute/Final.

By Order

in)(Syed
Registrar Administration

.04.2026Date\ <anI-BaG /RG/LP

Copy

1

2

3.

forwarded to the:-

Principal District and Sessions Judge, Anantnag'
Sec,retaryt Bar Council of India, New Delhi. . E

Manager1 Government Press, Jammu for publication in the next issue of
Government Gazette.

[FEEi de: :: ::sst r Efg:a :/C : io :F : :2 : : 3 nlIS:k h ) J a rIn rIn u for uploading on

t::hSbc:aPb:ajlehigh CouN Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Mudasir Ali Ashwar, Advocate

for information and necessary action.

4
5.

6.

7.
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + + + +

NOTIFICATION

No: Bae of 2026/RG/LP Dated O? .04.2026

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Najeeb Ul Rahman
S/O Ab. Rahman Wagay
IUO Pati Akhran, Tehsil Devsar, District Kulgam

Vide Notification No. 2061 of 2025/RG/LP Dated 18.06.2025 has been declared

as Absolute/Final.

By Order
eA

aD'ta+

(Syed Mujtaba ussain
.ar AdministrationRl

t ( go} - Itf /RG/LP o7 ,04.2026Dated

Copy

1

2

3.

forwarded to the:-

Print,.,ipal District and Sessions Judge, Kulgam.
Set,retary1 Bar COUnCil of India, New Delhi. . £

;£nager’1 Government PresS1 Jammu for publication in the next issue of
Government Gazette.

[ F:ri deE :i ::sst r E:gEa :/C : :o :ja 1 :: : : dgaCn! Ia a k h ) J a nn 1nn U for uploading on

t:EhSbc:aPb:a:IFhigh Coud Wing Jammu/Srinagar for information and
also keeping record of the same.
MR Najeeb Ul Rahman9 Advocate 1

' for information and necessary action.

4
5.

6.

7.
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + + + +

NOTIFICATION

„., gq# of 2026/RG/LP Dated 97 .04.2026

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Mir Moin Ul Islam
S/o Iftikhar Ahmed Mir
no Mir Pora Chareel Tehsil Banihal, District Ramban

Vide Notification No. 2915 of 2025/RG/LP Dated 11.09-2025 has been declared

as Absolute/Final.

By Order

FMY
(Syed $tlujtaba Hussain

’ar Administration

lgBtf -22/RG/LP Dated a 04.2026

Copy forwarded to the:-

Principal District and Sessions Judgel Ramban'

Secretary1 Bar Council of India, New Delhi.
Manager1 Government Press1 Jammu for publication in the next issue of

1

3

2

Government Gazette.
President, District Bar Associationl Ramban
C,rPCP e_C/ourts High Court of J&K and Ladakh, Jammu for uploading on
the official website. . . ,

;i:h;rge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Mir Moin UI Islam, Advocate

for informatIOn and necessarY actlon-

E„
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + + + +

NOTIFICATION

No: 8 18 of 2026/RG/LP Dated og .04.2026

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Muneer Ahmad Akboon
S/o Ghulam Ahmad Akhoon
IUo Wathpara, Pandrethan Tehsil Pantha Chowk District Srinagar

Vide Notification No. 3593 of 2025/RG/LP Dated 14.11.2025 has been declared

as Absolute/Final.

By Order
>6

(Syed IGjaba Lsgain

'ar AdministrationRb eII !

N„ if, 3 IB -3G /RG/LP Dated O? .04.2026

Copy

1

2

3.

forwarded to the:-

Principal District and Sessions Judge, Srinagar.
Set.',retary1 Bar Council of India, New Delhi.
Manager, Government PreSs1 Jammu for publication in the next issue of
Government Gazette.

President1 J&K High Court Bar Association, Srinagar-
C,p(, e-Courts High Court of J&K and Ladakhl Jammu for uploading on
the official website.
incharb-L–-Ubrary1 High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Muneer Ahmad Akhoon, Advocate

for information and necessary action.

4

5.

6.

7.

tf; I d III i n i s ilk n
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + + + +

NOTIFICATION

No: a qq ,f 2026/RG/LP Dated o 7.04.2026

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Ms. Malik Zainab
D/o Mohd Shafi Malik
R/o Khacharpora Baghat (Jehangir colony- Ext),
Tehsil Chanapora Natipora, District Srinagar

Vide Notification No. 2909 of 2025/RG/LP Dated 11.09.2025 has been declared

as Absolute/Final.

By Order

na Hussain)(Syed MI
'ar AdministrationRb c1b !

/5 B 3 Ir 3 g _/RG/LP ©? .04.2026Dated

Copy forwarded to the:-

1 Principal District and Sessions Judge, Srinagar
Secretary1 Bar Council of India, New Delhi
Manager, Government Press, Jammu for publication in the next issue of

2.

3.

Government Gazette.

4 President. District Bar Association, Srinagar.

(/pc e_courts High Court of J&K and Ladakh, Jammu for uploading on5.

the official website.

lncharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Malik Zainab, Advocate

for information and necessary action'
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + + + +

NOTIFICATION

No: 13 / - of 2026/RG/LP D,t,d o 6 .04.2026

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Mir Mohsin Abbas
S/O Nasir Ali Mir
IUO Mir Mohalla Balhama Tehsil Pantha-Chowk District Srinagar

Vide Notification No3950 of 2025/R(J/LP Dated 3 1.12.2025 has been declared as

Absolute/Final.

By Order
HIMB

(Syed Mtijtaba-Hhssbin)

"€”“""""-
I3' J,9l-' a :/RG/LP Dated_ 0 b – .04.2026

Copy

1

2
3.

forwarded to the:-

Principal District and Sessions Judge, Srinagar.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
President, District Bar Associationl Srinagar.
('JPG e_('JOurts High Court of J&K and Ladakh, Jammu for uploading on
the official website.

ih;h:rb-£–-Ub–raW1 High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Mir Mohsin Abbas, Advocate

. ..... for information and necessarY action -

4

5.

6.

7

FAdmini:ReI
Tr,c
ration
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + + + +

NOTIFICATION

No: ? 6 / of 2026/RG/LP Dated oV .04.2026

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Ms. Nighat Rashid
D/O Abdul Rashid Rather
IUO Hardushoora, (,ubar Mohalla Tehsil Kunzer District Baramulla

Vide Notification No. 2563 of 2023/R(J/LP Dated 09.11.2023 has been declared

as Absolute/Final.

By Order U re

1)(Syed Muj-taba USS

“”F“”""“"-
N„ \(3 HI - gq/RG/LP Dated 07 .04.2026

Copy

1

2

3.

forwarded to the:-

Principal District and Sessions Judge, Baramulla.
Secretary, Bar Council of India, New Delhi.
Manager1 Government Press, Jammu for publication in the next issue of
Government Gazette.
President. District Bar Association, Baramulla.
c/pcr e_courts High Court of J&K and Ladakh, Jammu for uploading on
the official website.

lncharge Library1 High Court Wing Jammu/Srinagar for information and
also keeping record of the same-

Ms. Nighat Rashid, Advocate
I . ..for information and necessarY action-

4
5.

6.

7.

Regis1
I> 6

.dmini$trdtion
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + + + +

NOTIFICATION

No: ? oZ of 2026/RG/LP Dated o? .04.2026

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Ms. Nadiya Ayaz
D/O Mohammad Ayaz Teli
IUO Wayil Teli Mohalla, Tehsil & District Ganderbal

Vide Notification No. 626/2022 Dated 27.05.2022 has been declared as

Absolute/Final.

By Order

(Syed t\Mba Hu\ss£in)
lr AdmRe:

N„ 1 {3 «-42 /RG/LP Dated O? .04.2026

Copy forwarded to the:-

Principal District and Sessions Judgel Ganderbal.
2 Secretary. Bar Council of India, New Delhi.

Manager, Government Press, Jammu for publication in the next issue of3.

Government Gazette.
4. President, District Bar Association, Ganderbal.

cpc e_courts High Court of J&K and Ladakh, Jammu for uploading on5.
the official website.

Incharge Library,6. High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Nadiya Ayaz, Advocate

. .for information and necessarY action-

kS IrbminiS
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + + + +

NOTIFICATION

No: ? D3 of 2026/RG/LP D,t,d '’7 .04.2026

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Nahin Manzoor
S/O Manzoor Hussain

IUO Lal Mandi Wazir Bagh, Tehsil & District Srinagar

Vide Notification No. 2351 of 2025/RG/LP Dated 19.07.2025 has been declared

as Absolute/Final.

By Order

(SyedlMa ii
kstrar Administration

No.' / f3 eB- +b /RG/LP Dated O ? .04.2026

Copy

1

2

3.

forwarded to the:-

Principal District and Sessions Judge, Srinagar.
Set.,retary1 Bar Council of India, New Delhi.
Manager1 Government PreSS1 Jammu for publication in the next issue of
Government Gazette.
President, J&K High Court Bar Association, Srlnagar-
cpc e_courts High Court of J&K and Ladakh, Jammu for uploading on

the official website. . .

lncharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Nahin Manzoor, Advocate

for information and necessarY action-

4
5.

6.

7.

rE
minist ta
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + + + +

NOTIFICATION

No: ?o % of 2026/RG/LP Dated @7 .04.2026

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Ms. Nuzhat Nabi
D/o Ghulam Nabi Najar
IUo Wajhama Handwara Tehsil Kralgund District Kupwara

Vide Notification No. 3067 of 2024/R(J/LP Dated 13.12.2024 has been declared

as Absolute/Final.

By Order
B6

jtaba Hussain)(Syed
Registrar Administration

N„ tfga Ipl&/RG/LP Dated 67 .04.2026

Copy forwarded to the:-

Principal District and Sessions Judge, Kupwara.

Sec,retary1 Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
President, District Bar Associationl Kupwara.
cpc e_courts High Court of J&K and Ladakh, Jammu for uploading on

2

3.

4.
5.

the official website.

iH;harb-£–-Ub–raj1 High COUrt Wing Jammu/Srinagar for information and6.

also keeping record of the same.
Ms. Nuzhat Nabi, Advocate

for information and necessarY action'

f.-'{\Vd

tionRegisl+£Nldminisl
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + + + +

NOTIFICATION

No: qb !: of 2026/RG/LP Dated 67 .04.2026

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Owais Tawseed Mir
S/O Shabir Amhad Mir
R/O Janwara, Sopore Tehsil Dangerpora District Baramulla

Vide Notification No. 1826 of 2023/RG/LP Dated 06.09.2023 has been declared

as Absolute/Final.

By Order
M 34Tg{\%a

)(Syed iWujtaba Hussain
lr AdministrationRl

No: 1(3 lq- ge /RG/LP Dated 67 .04.2026

Copy

1

2

3.

forwarded to the:-

Principal District and Sessions Judge, Baramulla.
Set.,retary1 Bar Council of India, New Delhi.
Manager1 Government Press1 Jammu for publication in the next issue of
Government Gazette.
President, District Bar Association, Baramulla-

cpc e_courts High Court of J&K and Ladakh, Jammu for uploading on
the official website. . .

iE:h-gibTu;a& High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Owais Tawseed Mir, Advocate

for information and necessarY action-

4

5.

6.

7.

6ql(aw
ministration
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + + + +

NOTIFICATION

N„ 76£ of 2026/RG/LP Dated OP .04.2026

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Ruheel Maqbool
S/o Mohd Maqbool Shah
IUo Donipawa Shah Mohalla Tehsil & District Anantnag

Vide Notification No. 837 of 2025/RC/LP Dated 13.03.2025 has been declared as

Absolute/Final.

By Order

[ulsain)(Syl
Adminis

No: 1 (2 & q-Iq/RG/LP Dated 0 e .04.2026

Copy

1

2

3.

forwarded to the:-

Principal District and Sessions Judge, Anantnag.
Se(,retary1 Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
President, District Bar Associationl Anantnag-
CPC e_Courts High Court of J&K and Ladakh, Jammu for uploading on
the official website.

incharb–e– LibraW1 High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Ruheel Maqbool, Advocate

for infbrmation and necessary action.

4

5.

6.

7.

Rix
minis\ration
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HIGH COURT OF JAMMU & IQ\SHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + + + +

NOTIFICATION

No: go ? of 2026/RG/LP Dated 67.04.2026

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Ms. Reet Kaur Sudan

D/o Lt. Saranpal Singh
R/o 288, Ext,1. Lane 3, Adarsh Enclave Trikuta Nagar Tehsil Bahu District
Jammu

Vide Notification No. 1573 of 2025/RG/LP Dated 16.05.2025 has been declared

as Absolute/Final.

By Order
FW r&rPG

(Syed Mtijtaba Husiain
Registrar Administration

qF
N„ tg3q f - qc, 2 /RG/LP Dated_ 67 ,04.2026

Copy forwarded to the:-

Principal District and Sessions Judge, Jammu.
2. Secretary, Bar Council of India, New Delhi.

Manager, Government Press1 Jammu for publication in the next issue of
Government Gazette.

3.

4 President, District Bar Association, Jammu.

(.'/p(./ e_Courts High Court of J&K and Ladakh, Jammu for uploading on5.

the official website.

Incharge Library,
also keeping record of the same.

6. High Court Wing Jammu/Srinagar for information and

Ms. Reet Kaur Sudan, Advocate
for information and necessarY action-

t
HE B

,k$admini:Rl
a

ltion
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + + + +

NOTIFICATION

2026/RG/LP Dated d7 .04.2026

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Ms. Rabiya Yousuf
D/O Mohammad Yousuf Malik
IUO (,anowpora Arshi, Tehsil & District Shopian

Vide Notification No. 2359 of 2025/R(J/LP Dated 19.07.2025 has been declared
q

as Absolute/Final.

By Order

rail
(Syed ls5arn

'ar Admini

N„ t <yo:?- ja /RG/LP Dated 07 .04.2026

Copy
1

2

3.

forwarded to the:-

Principal District and Sessions Judgel Shopian'
Set..,retary, Bar Council of India, New Delhi.
ManageF1 Government Presst Jammu for publication in the next issue of
Government Gazette.
President, District Bar Associationl Shopian.
bid–€=c£uds High Court of J&K and Ladakh1 Jammu for uploading on
the official website. .. ,

ii:t:rge UbraWt High Court Wing Jammu/Srinagar for information and
also keeping record of the same-

Ms. Rabiya Yousuf, Advocate
:.for information and necessarY action-

4
5.

6.

7.

>

e
!r' Admin
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + + + +

NOTIFICATION

No: qD ? of 2026/RG/LP Dated oZ .04.2026

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Ms. Rizwana Javeed
D/O Javeed Ahmad Mir
R/O Gulgam Muqdam Mohalla, Tehsil & District Kupwara

Vide Notification No. 2364 of 2025/RG/LP Dated19.07.2025 has been declared

as Absolute/Final.

By Order

ly6V

jtaba Hussain)(Syed'
lr Administration

N., t (q tI- 18 /RG/LP
aq 04.2026Dated

Copy forwarded to the: -

1. Principal District and Sessions Judgel Kupwara.
2. Sec,retary1 Bar Council of India, New Delhi.

Manager1 Government Press1 Jammu for publication in the next issue of3.

Government Gazette.
4 President, District Bar Associationl Kupwara-

cpc e_courts High Court of J&K and Ladakh, Jammu for uploading on
the official website. . . ,

;i:h'£rge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Rizwana Javeed, Advocate

for information and necessary action.

ATcW\*
:dministration

M XX
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)+ + + + +

NOTIFICATION

No: 7 /o of 2026/RG/LP Dated o? .04.2026

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Shahid Ahmad Syed Bukhari
S/O Bashir Ahmad Syed Bukhari
R/O Peer Mohalla GIInd, Dalwash, Tehsil Kawarhama, District Baramulla

Vide Notification No. 278 of 2023/RG/LP Dated 14.02.2023 has been declared

as Absolute/Final.

By Order

HIV
Hussain)(Syed Mb.

RL eI I 'ar Administration

No: )(9 \qf 2 ( /RG/LP Dated Oct .04.2026

Copy forwarded to the:-
1

2
3.

4

5.

6.

7.

Principal District and Sessions Judge, Baramulla.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
President, District Bar Association, Baramulla.

c,p(.., e_courts High Court of J&K and Ladakh, Jammu for uplcading on
the official website

Incharge Library, High Court Wing Jammu/Srinagar for infolmation and
also keeping record of the same.

Mr. Shahid Ahmad Syed Bukhari9 Advocate
for information and necessary action-
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + + + +

NOTIFICATION

N., q II of 2026/RG/LP D,ted O? .04.2026

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Ms. Suhaira Farooq
D/o Shri Farooq Ahmad Sheikh
R/o Mulfaq Hazratbal,Tehsil North District Srinagar

Vide Notification No. 1339 of 2025/RG/LP Dated 09.04.2025 has been declared

as Absolute/Final.

By Order
yB

ltab:(Syedt M ussain
AdministrationRl

Ifya% a.L/RG/LP Dated O q .04.2026

copy forwarded to the:-

Principal District and Sessions Judgel Srinagar'
Secretary, Bar Council of India, New Delhi. . =

Lanager, Government Press1 Jammu for publication in the next issue of

2

Government Gazette.

[FrE:: i deE :: : :: : ii: : ::: : :? rJJls; Oac:! i : = b a 1=1a 3 : 1: 1mu for uploading on
the official website. _ . . ,

High Court Wing Jammu/Srinagar for information andIncharge LibrarYl
also keeping record of the same.
Ms. Suhaira Farooq, Advocate

for information and necessarY actlon-

M
Re: ia'

y6a

'KdminibtFation
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + + + +

NOTIFICATION

No: gIg of 2026/RG/LP Dated o7 .04.2026

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Suhail Yaseen Mir
S/o Mohammad Yaseen Mir
luo A(,'hagoza Bamnoo Mir Mohalla Tehsil Rajpora District Pulwama

Vide Notification No. 3081 of 2024/RG/LP Dated 13.12.2024 has been declared

as Absolute/Final.

By Order

(Syed
(strar Administration

N., I ( q3<-cfR /RG/LP Dated_ 0 q .04.2026

Copy

1

2

3.

foIwarded to the:-

Principal District and Sessions Judge, Pulwama.
Set.,retary1 Bar Council of India, New Delhi. . £

Manager1 Government Presst Jammu for publication in the next issue of
Government Gazette.
President, District Bar Associationl Pulwama- _

C/PC e_('/ourts High Court of J&K and Ladakh, Jammu for uploading on

t : : ho!:bc:a 1 Ly; a : Ie 11 i g h (/ o u N W i n g J a m m u / S r i n agar for information and

also keeping record of the same.
Mr. Suhail Yaseen Mir, Advocate

for information and necessarY action-

4
5.

6.

7.

b(FF76
6niniitration
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + + + +

NOTIFICATION

No: q 1', ,f 2026/RG/LP D,t,d 6 ? .04.2026

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Ms. Sufiya Mushtaq
D/O Mushtaq Ahmad Lone
nO Ushkara, Umer Colony, Tehsil & District Baramulla

Vide Notification No. 770 Dated 30.12.2020 has been declared as Absolute/Final.

By Order
a

(Syed :aba Hubsdin

1{q q 3 - go/RG/LP Dated O'? .04.2026

Copy

1

2

3.

forwarded to the:-

Principal District and Sessions Judgel Baramulla.
Secretary, Bar Council of India, New Delhi.
Manager1 Government Press1 Jammu for publication in the next issue of
Government Gazette.
President, District Bar Association, Baramulla.
cpc e_courts High Court of J&K and Ladakh, Jammu for uploading on
the official website.

incharge Library1 High Court Wing Jammu/Srinagar for inforrnation and
also keeping record of the same.
Ms. Sufiya Mushtaq, Advocate

. .....for information and necessarY action

4

5.

6.

7.

by
Registr A
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under SectiQn 58 of the Advocates Act, 1961)

+ + + + +

NOTIFICATION

No: IIU of 2026/RG/LP Dated Dl .04.2026

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Ms. Sahiba Mushtaq
D/O Mushtaq Ahmad Rather
nO Kadlabal Mir Mohalla Nr. Mir Masjid,
Tehsil Pampore, District Pulwama

Vide Notification No. 2371 of 2025/RG/LP Dated 19.07.2025 has been declared

as Absolute/Final.

By Order
>£

bi(Syed ugsain
Registrar Administration

N., 1 f tl <t- g/RG/LP Dated 0 q .04.2026

Copy forwarded to the:-

Principal District and Sessions Judgel Pulwama'
Secretary, Bar Council of India, New Delhi.

i;nagef, Government Press1 Jammu for publication in the next issue of

2

3.
Government Gazette.

4 President, District Bar Associationl Pulwama-
CPC e_(..,ourts High Court of J&K and Ladakh, Jammu for uploading on

t : : hO!::a 1LYb7 a : Ie L i g h 1: 0 U rIL W i n g J a 1m nn U / 1SIrina garb r information and

also keeping record of the same.
Ms. Sahiba Mushtaq, Advocate

for information and necessal:Y actlon'
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + + + +

NOTIFICATION

N„ qI< of 2026/RG/LP Dated 67 .04.2026

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Ms. Syed Soobia
D/O Syed Rafiq Peerzada
nO Konan Baba GuIld Tehsil & District Bandipora

Vide Notification No. 2490 of 2024/RG/LP Dated 04.10.2024 has been declared

as Absolute/Final.

By Order
U

iKbaHl;;sJin)(Syed
AdministrationRe:

No: Ifq£q - Ge /RG/LP Dated 04 .04.2026

Copy

1

2

3.

forwarded to the:-

Principal District and Sessions Judgel Bandipora'
Sec,retary1 Bar Council of India, New Delhi. . =

Manager1 Government Press, Jammu for publication in the next issue of
Government Gazette.
President, District Bar Association, Bandipora.
cp(.'/ e_courts High Court of J&K and Ladakh, Jammu for uploading on

:::hTE:aPb:a::lehigh COUn Wing Jammu/Srinagar for information and
also keeping record of the same.
Msp Syed Soobia9 Advocate

'. .....for information and necessarY actlon

4

5.

6.

7

Reg
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + + + +

NOTIFICATION

No: q 14 of 2026/RG/LP Dated O? .04.2026

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Shahid Ashraf
S/o Shri Mohammad Ashraf Wani
R/o Wani Hama, Tehsil & District Anantnag

Vide Notification No. 1337 of 2025/RG/LP Dated 09.04.2025 has been declared

as Absolute/Final.

By Order

(Syed M
lr Administration

Rb C11 :

N„ \f qC+ Jt tt/RG/LP D,t,d O? .04.2026

Copy forwarded to the:-
1

2

3.

4

5.

6.

7.

Principal District and Sessions Judge, Anantnag.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
President, District Bar Association, Anantnag.
cpc e_(,'/ourts High Court of J&K and Ladakh, Jammu for uploading on
the ofFicial website.

lncharge LibraW, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Shahid Ashraf, Advocate

for information and necessarY action-

>b
iont
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + + + +

NOTIFICATION

No: q F7 ,f 2026/RG/LP Dated O? .04.2026

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Shahnawaz Mohmmad Teeli
S/o Gulam Mohmmad Teeli
R/O Batpora, Teeli Mohalla, Tehsil Wakura, District Ganderbal

Vide Notification No. 323 of 2023/RG/LP Dated 14.02.2023 has been declared as

Absolute/Final.

By Order ~)he
lr AdministrationRegi

No: ICq ar- R2/RG/LP Dated 67 .04.2026

Copy

1

2

3.

forwarded to the:-

Principal District and Sessions Judge, Ganderbal.
Secretary, Bar Council of India, New Delhi.
Manager1 Government Press, Jammu for publication in the next issue of
Government Gazette.
President. District Bar Association, Ganderbal.

cpc e_courts High Court of J&K and Ladakh, Jammu for uploading on
the official website.

lncharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Shahnawaz Mohmmad Teeli, Advocate

for information and necessarY action.

4
5.

6.

7.

Ldminis
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + + + +

NOTIFICATION

No: q t & of 2026/RG/LP Dated of .04.2026

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Ms. Sadaf Amin

D/O Mohd Amin Zargar
R/O Naibasti Aishmuqam, Tehsil Pahalgam, District Anantnag

Vide Notification No. 314 of 2023/RG/LP Dated 14.02.2023 has been declared as

Absolute/Final.

By Order

lba Hu(Syed

“T“""""-
N„ I gh gR- qa /RG/LP Dated_ o7 ,04.2026

Copy forwarded to the: -

1

2

3.

4
5.

6.

7.

Principal District and Sessions Judge, Anantnag.
Secretary, Bar Council of India, New Delhi.
Manager1 Government Press, Jammu for publication in the next issue of
Government Gazette.
President. District Bar Association, Anantnag .

cpc, e_courts High Court of J&K and Ladakh, Jammu for uploading on
the official website.

Incharge Library, High Court Wing Jammu/Srinagar for information and

also keeping record of the same.
Ms. Sadaf Amin, Advocate

. . ..for information and necessary action-

71B B

dministra



188

HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + + + +

NOTIFICATION

No: q I ? of 2026/RG/LP Dated oI .04.2026

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Ms. Sheikh Yamina
D/o Sheikh Farooq Mohammad
R/o 90 Feet Road Anoor Colony Illahi Bagh Tehsil & District Srinagar

Vide Notification No. 25 of 2025/R(J/LP Dated 08.01.2025 has been declared as

Absolute/Final.

By Order

(Syed IbM)a
lr AdministrationRb cI :

No: IS ? ?rr 7 8 /RG/LP Dated at .04.2026

Copy

1

2

3.

forwarded to the:-

Principal District and Sessions Judge, Srinagar.

Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

President, J&K High Court Bar Association, Srinagar.
('/pc e_courts High Court of J&K and Ladakh, Jammu for uploading on
the official website

incharge LibraW, High Court Wing Jammu/Srinagar for information and
also keeping record of the same
Ms. Sheikh Yamina, Advocate

for information and necessarY actlon'

4
5.

6.

7.

Rl FaY
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + + + +

NOTIFICATION

No: ? Jo of 2026/RG/LP Dated a ? .04.2026

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Ms. Shehriyar Mushtaq
D/O Mushtaq Ahmad Mir
R/O Shah-i-Hamdan Colony, Krangsoo, Tehsil & District Anantnag

Vide Notification No. 2573 of 2023/RG/LP Dated 09.11.2023 has been declared

as Absolute/Final.

By Order

No: \ gIl qq -fb C /RG/LP D,t,d O? .04.2026

Copy

1

2

3.

forwarded to the:-

Principal District and Sessions Judgel Anantnag.
Secretary, Bar Council of India, New Delhi.
Manager1 Government Press, Jammu for publication in the next issue of
Government Gazette.
President, District Bar Association, Anantnag-

(,'/p(,./ e_courts High Court of J&K and Ladakh, Jammu for uploading on
the official website.

lncharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

Ms. Shehriyar Mushtaq, Advocate
for information and necessaIY action'

4
5.

6.

7.

ata

7\dminigtrition
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + + + +

NOTIFICATION

N., qAt of 2026/RG/LP Dated d? .04.2026

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Ms. Shaista Akbar
D/O Muhammad Akbar Nazroo
R/O Al-am Mohalla Tehsil Pattan, District Baramulla

Vide Notification No. 2705 of 2025/R(J/LP Dated 22.08.2025 has been declared

as Absolute/Final.

By Order

;aba Hus\sal(Syed
Ad

N., \< go ?- tR /RG/LP Dated 87 .04.2026

Copy forwarded to the:-

Principal District and Sessions Judge, Baramulla.
Secretary, Bar Council of India, New Delhi. . .
Manager1 Government Press, Jammu for publication in the next issue Of

Government Gazette.
President, District Bar Associationl Baramulla-
cpc e_courts High Court of J&K and Ladakh, Jammu for uploading on
the official website.

4

5.

Incharge Library,
also keeping record of the same-

High Court Wing Jammu/Srinagar for information and

Ms e Shaista Akbar9 Advocate
for information and necessarY action-

l£tr£tio
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + + + +

NOTIFICATION

No: q al of 2026/RG/LP D,t,d o ?.04.2026

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Tanveer Ahmed Pedhar
S/O Gul Mohd Pedhar
IUO Dhanmasta Neel Tehsil Ukhral, District Ramban

Vide Notification No. 2714 of 2025/RG/LP Dated 22.08.2025 has been declared

as Absolute/Final.

By Order

\,'
(Syed Mujtaba Hussain)
R9gistrar Administration

1 (g ) < -D> /RG/LP ,04.2026Date

Copy forwarded to the:-

1 Principal District and Sessions Judge, Ramban.

Secretary, Bar Council of India, New Delhi.
Manager1 Government Press1 Jammu for publication in the next issue of3.
Government Gazette.
President. District Bar Association, Ramban.

(/PG e_Courts High Court of J&K and Ladakh, Jammu for uploading on

4
5.

the official website.

Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

6,

7. Mr, Tanveer Ahmed Pedhar, Advocate
for information and necessaFY action-

;ql-yb
igtration
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + + + +

NOTIFICATION

No: q aB of 2026/RG/LP Dated o ? .04.2026

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Tanveer Hussain Wani
S/O Nazir Ahmad Wani
R/O Mullashulla Wani Mohalla Tehsil Beerwah District Budgam

Vide Notification No. 533 of 2021/RG/LP Dated 08.06.2021 has been declared as

Absolute/Final.

By Order

Ft,f
(Syed Majtaba Hussain)

:istrar Administration
$

N,; If<23 - 36 /RG/LP Dated oct .04.2026

Copy

1

2

3.

forwarded to the:-

Principal District and Sessions Judge, Budgam.
Secretary, Bar Council of India, New Delhi.
Manager1 Government Press1 Jammu for publication in the next issue of
Government Gazette.
President. District BarAssociationl Budgam'
cpc e_courts High Court of J&K and Ladakh, Jammu for uploading on
the official website.

incharge LibraW1 High Court Wing Jammu/Srinagar for information and

also keeping record of the same.
Mr. Tanveer Hussain Want Advocate

for information and necessaIY action-

4
5.

6.

7.
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + + + +

NOTIFICATION

No: qJq of 2026/RG/LP Dated o? .04.2026

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Ubaid Majeed
S/O Ab Majeed Mir
R/O Rakhi Gundmancher Tehsil Sogam District Kupwara

Vide Notification No. 2599 of 2024/R(J/LP Dated 24.10.2024 has been declared

as Absolute/Final.

By Order

(Syed IVfnba Hlls£ain)
lr AdministrationRl

N.; t(<31-3 e/RG/LP Dated O ? ,04.2026

Copy forwarded to the:-

1. Principal District and Sessions Judgel Kupwara.
Secretary. Bar Council of India, New Delhi.

Managerf Government Press, Jammu for publication in the next issue of
2
3.

Government Gazette.
4. President, District Bar Associationl Kupwara-

CPC e_Courts High Court of J&K and Ladakh, Jammu for uploading on5.

the official website.

incharge LibraW, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Ubaid Majeed, Advocate

for inforrnat ion and necessarY actlon'

6.
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + + + +

NOTIFICATION

No: q9( of 2026/RG/LP Dated '?.04.2026

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Ms. Uzma Yousuf
D/O Mohammad Yousuf Ahangar
R/O Chanapora, Nowshera, Tehsil Eidgah & District Sriangar

Vide Notification No. 2282 of 2023/RG/LP dated 30.09.2023 has been declared

as Absolute/Final.

By Order
Mw

Faba Hl;sshin)(Syed
Registrar Administration

t
„., I((gI He /RG/LP Dated Og .04.2026

Copy

1

2

3.

forwarded to the:-

Principal District and Sessions Judgel Srinagar.
Sec,retary1 Bar Council of India, New Delhi.
Manager1 Government Press, Jammu for publication in the next issue of
Government Gazette.
President, J&K High Court Bar Association, Srlnagar-
cp(../ e_(,"„,ourts High Court of J&K and Ladakh, Jammu for uploading on
the official website.

incharge- LibraW1 High COUrt Wing Jammu/Srinagar for information and
also keeping record of the same-
Ms. Uzma yousuf, Advocate

for information and necessarY action-

4
5.

6.

7.

wax6g -i

Kdmini gtr;tion
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + + + +

NOTIFICATION

No: q/6 of 2026/RG/LP Dated o? .04.2026

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Ms. Urphee Jan
D/o Jahangeer Ahmad Naik
R/o Chimmer Noorabad Tehsil, DH Pora, District Kulgam

Vide Notification No. 1189 of 2024/RG/LP Dated 23.07.2024 has been declared

as Absolute/Final.

By Order

(Syed'aiMa
lr AdminisRb C11 :

N„ I « q +-<R/RG/LP Dated O? .04.2026

Copy

1

2

3.

forwarded to the:-

Principal District and Sessions Judge, Kulgam.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
President. District Bar Associationl Kulgam-
cpc e_courts High Court of J&K and Ladakh, Jammu for uploading on
the official website.

Incharge LibraW1 High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

Ms. Urphee Jan, Advocate
, .... for information and necessarY action-

4
5.

6.

7.

on
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + + + +

NOTIFICATION

N„ 927 of 2026/RG/LP Dated a'? .04.2026

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Ubaid Mufeed Wani
S/O Mufeed Ahmad Wani
R/o Namblabal, Tehsil Pampore, District Pulwama

Vide Notification No. 2392 of 2025/RG/LP Dated 22.07.2025 has been declared

as Absolute/Final.

By Order

\>6
(Syed MUjtaba Hussain)
Registrar Administration

N„ T<£££- c3/RC/tp Dated aq .04.2026

Copy forwarded to the:-

1

2

3.

4

5.

6.

7.

Principal District and Sessions Judge, Pulwama.
Secretary, Bar Council of India, New Delhi.

Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
President. District Bar Association, Pulwama-

cpc e_(,.,ourts High Court of J&K and Ladakh, Jammu for uploading on
the official website

Inc,harge Ubrary1 High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Ubaid Mufeed Wani, Advocate

for information and necessarY action.

a

lstIT?mini';
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + + + +

NOTIFICATION

„, gag of 2026/RG/LP Dated o '7 .04.2026

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Ubaid Nazir Mir
S/O Sh. Nazir Ahmad Mir
R/O H.No. 5, Lane-D, Fair Bank’s Colony, RawalporaTehsil
Chanapora/Natipora District Srinagar

Vide Notification No. 2068 of 2023/RG/LP Dated 13.09.2023 has been declared

as Absolute/Final.

By Order

.„.M 6 (Ie
Husgaih)

Registrar Administration

No.' 1 «63 - +6 /RG/LP Dated dq .04.2026

Copy forwarded to the:-

1. Principal District and Sessions Judge, Srinagar.
2. Secretary, Bar Council of India, New Delhi.

Manager, Government Press, Jammu for publication in the next issue of3.

Government Gazette.
4 President1 J&K High Court Bar Association, Srinagar.

(,-/pc e_courts High Court of J&K and Ladakh, Jammu for uploading on
the official website.

lncharge LibraW, High Court Wing Jammu/Srinagar for information and

5.

6,

also keeping record of the same.
Mr. Ubaid Nazir Mir, Advocate

for information and necessary action-

=:{}]HI%U
,str.
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + + + +

NOTIFICATION

„, ?al of 2026/RG/LP Dated o? .04.2026

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Zahid Maqbool
S/O Mob(I Maqbool Naik
R/O Babapora, Zainapora Tehsil Zainapora District Shopian

Vide Notification No. 1263 of 2023/RG/LP Dated 06.06.2023 has been declared

as Absolute/Final.

By Order

(Syed ubs
lr AdminiRL eI I

[ «71 /IR /RG/LP Dated OI .04.2026

Copy

1

2

3.

forwarded to the:-

Principal District and Sessions JUdgel Shopian.
Set,retary1 Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
President, District Bar Association, Shopian-
cpc e_courts High Court of J&K and Ladakh, Jammu for uploading on
the official website.

incharge Ubrary1 High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Zahid Maqbool, Advocate

for information and necessarY achon-

4

5.

6.

7.

.dm bnRe:
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + + + +

NOTIFICATION

N„ q 30 of 2026/RG/LP Dated o? .04.2026

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Ms. Zulekha
D/O Mohd Muzaffar
R/O 159 Rose Lane Colony, Chanapora, Tehsil & District Srinagar

Vide Notification No. 129 of 2024/RG/LP Dated 20.02.2024 has been declared as

Absolute/Final.

By Order

KW&
(Syed Itlirjtaba Hussain

Irar Administration

No: { {( I1-86 /RG/LP Dated_ o q ,04.2026

Copy

1

2

3.

forwarded to the:-

Principal District and Sessions JUdgel Srinagar.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
President, J&K High Court Bar Association, Srlnagar'
cpc e_courts High Court of J&K and Ladakh, Jammu for uploading on
the official website.

lncharge Ubrary1 High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Zulekha, Advocate

for information and necessarY action-

4
5.

6.

7.

}{
ministration
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + + + +

NOTIFICATION

No: 03 / _of 2026/RG/LP DatedJo _.04.2026

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Zia Sultan
S/O Mohd Sultan Bhat
R/o Rawathpora Batwina, Tehsil Wakura, District Ganderbal

Vide Notification No. 2723 of 2025/R(J/LP Dated 14.08.2025 has been declared

as Absolute/Final.

By Order
lb

lba HLs iain)(Syl
itrar Administration

N... I (gg#Ao,.9. /RG/LP
,04.2026Date

copy forwarded to the:-

Principal District and Sessions Judgel Ganderbal'
Sec,retary1 Bar Council of India, New Delhi. . 4

==:;gerI’Government Presst Jammu for publication in the next issue of
Government Gazette.
President, District Bar Association, Ganderbal' . ,

Cp’(/ e_Courts High Court of J&K and Ladakh, Jammu for uploading on
4
5.

the official website.
6, Incharge Library, High Court Wing Jammu/Srinagar for information and

also keeping record of the same-
7. Mr. Zia Sultan, Advocate

for information and necessarY actlon-

ag rJa„mini


